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BILL INTRODUCED
THE FORFEITURE (REPEAL) BILL, 2000

THE MINISTER OF STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI I.D. SWAMI): Sir, | beg to move for leave to introduce
a Bill to repeal the Forfeiture Act, 1859.

The question was put and the motion was adopted.

SHRI I.D. SWAMI: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): The
House is adjourned for lunch, for half-an-hour.

The House then adjourned for lunch at fifteen minutes past
two of the clock.

The House reassembled after lunch at forty-nine minutes
past two of the clock. THE VICE-CHAIRMAN (SHRI T.N.
CHATURVEDI) in
the Chair

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): Hon.
Members; there are two Constitution Amendment Bills, i.e. the
Constitution (Eighty-Sixth) Amendment Bill, 1999 and the Constitution
(Eighty-Eighth) Amendment Bill, 1999 which are listed in the Agenda
Paper for consideration and passing. If the House agrees, we can first
take up the Constitution (Eighty-Eighth) Amendment Bill, 1999. These
two Bills are to be passed by a special majority as required under
article 368 of the Constitution. To enable the Members to be present in
the House at the time of Division at various stages, the first Division on
the Bill will be at 4 p.m. | hope this meets with the approval of the
House. So we start with the Constitution (Eighty-Eighth) Amendment
Bill, 1999.

THE CONSTITUTION (EIGHTY-EIGHTH AMENDMENT) BILL. 1999

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SHRIMATI
VASUNDHARA RAJE): Sir, | move:

' That the Bill further to amend the Constitution of India be taken
into consideration.”
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Sir, the Constitution (Eighty-Eighth Amendment) Bill, 1999,
was introduced in this House on 23" December, 1999. Under this Bill,
it is proposed to incorporate a proviso under article 335 of the
Constitution to enable the State to provide relaxations of qualifying
marks and standards of evaluation in matters of reservation in
promotion to Scheduled Castes and Scheduled Tribes. | may mention,
Sir, that these relaxations to Scheduled Castes and Scheduled Tribes
had been in vogue until July 22, 1997 when they were withdrawn by
an order of the Department of Personnel and Training issued in
pursuance of the Supreme Court Judgement in the case of S. Vinod
Kumar vs. Union of India.

The Bill seeks to enable the State to overcome the adverse
effect of the aforesaid Office Memorandum dated July 22, 1997 and to
restore the position as existed prior to that date. The aforesaid
amendment to the Constitution would enable the Government to
enlarge the scope of promotion of Scheduled Castes and Scheduled
Tribes against the posts reserved for them by according necessary
relaxations. | may also mention that the National Commission for
Scheduled Castes and Scheduled Tribes were also consulted in the
matter and they have welcomed the proposed amendment.

The Department-related Parliamentary Standing Committee on
Home Affairs in its Sixty-Sixth Report on the Constitution (Eighty-
Eighth Amendment) Bill, 1999, presented to this hon. House and laid
before the Lok Sana simultaneously on July 28, 2000 has expressed
agreement with the provisions of the Bill and has also recommended
the passing of the Bill' in its present form. As the Committee has made
this recommendation after an in-depth examination of the Bill, | would
request the hon. Members to pass the Bill unanimously.

With these words, | commend the Bill for the consideration of
the House.

The question was proposed.

I B I (RER): SU99Eel J8Iey, I8 HIRICYRE &l Sl
TN © I T TIAHT & Rifh TAAT IR IS & THILT BT bl 7T 07
IV UL TS B AN BT A RRT 411 SHT S Sooidd wiasy e,
I SR 311 S &, T8 Db 1T AT| A 1972 A STd H I STREV AR 3l
T T 3 ST STRET0T H YA BT WG A7 3R It & T 39 9fifbfes g1 ve
| fr¥ll BROTTeT I <19 § $F TAT AT d9 §F NN Bl TE o AT fh e
3BT URTT UR, ST81 AT I8Tell ¥ §3d @ 3R ol o # 9o &, J81 Yrscs
PBIC 3R WSYes CI5ed P AN el Ugd Aebil, THIMY T8 STwx] AT| TRBR
BT € Hed 9gd TG Bl 89 94 Yo
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PIC 3R U<geS SIS & Al TRBR P 59 H&H & IR & [ 399 IR
PP GF: TBTdl [Tl S Ueges BRE AR TTged & ANl Bl FHIRE B
TaET & AhI| T8 Th U1 HSH © IR 87 IRBR B YN B g,
MR B & IR 39 fIdt & fory MR &b o=d €1 98 91 We! © f Rede
3R UM # ¥sce BT 3R Ueges ¢1sed & ANl dI FId-1 86 e
212 o1 98 &1 fAedr 31 39 fdd & QR a8 I8 &R 1 ST A1fey o d1fds
STD! WA e o 1| 579 1R R o i of, et wirer g1+ anfav ot 9«
R H A fg=rR fdar S A1y 3R Bdb 8T Ml Bl g T I 31T of ST
rfeql Frgfchat iR TR ST # SIRETT EIFT 39 A & oIy STodl 2
I81 dP U AN T8 Ugd 8, ST] 981 b UgdT b (oY I UG S]] Bl

W A feurdde # ygal et & forv 3 @ 181 e 21
TR RSAE &1 WIGeT 7, b HIdT 81 S HidT el Sy 319 &% Udh
AP+ ofl TRTT IR Yeges BRE, UsYcs gIged & Al [IeMH &1 I8 a1d Wt
A W 3T & foh S forg @1Reror ot fora=1m wragm= & a1 Ryt +fic smxfara &
I Frersc T8 e Uil HSise A1 &d & offe it arar FeilRa ot
STt ® 9 9 it T o urd| fdt fadiy ug & forv <t sreat feiRa ot
U ST 9 hSlecd Bl o1 AMRY, I8 YA UiRIEvr <1 a1ty drfe d dRT
S8 HHCIYE Bl 981 HHIC HRP Wl M A 3R UeSfos BT a7 Aegee
TS Bl YIRTT Dl URT ST b |

UeeS DRC AR USYes ¢ISed & ANl Bl AdY DI TR @
SAY D] JTYTRAITHE GR PR b 1Y, S7o A7 IRT 4 M & ofy, B
RoMd tRe R, & yHIfcs URT WX S9d MMeH! oM & IR § ft &5 |rer
T2 3R 59 @R TRT F AR HRAT AT S ARS WTefl I8 718 & AT ST AR
W ST, SFH JhANT 81 jg, SADT Y4 BRAT ATMST Hifb ShAT 8 I
g BIAT & fh fR-efR a8 e I8 1 Il 81 BR 319 98 91 78] Jal 99
T fopar <1 &1 7, U8 Sla € 81 foraeh uRe ReTd gkt § I8 Wy ’AT
12T b ATgHe el S ANl &1 g8Tell 81 b | ST ddb Ig el 81T d9
TP SHD] A T8l 81 b1 S [RepeHc qaie iRieror <=1 =y dqife
q HUEE & U ot Iadr BRI BR Th| 399 STHT TG I,
SIH! U] BT PeAftherHe 81 ST 3R I AT IR MM ETeAifh I AT AT
[IERO GRS IR 1 & 811 AHIRE B 137 AT, Y e I GO F&T H ST i
TH TN ATl I HMIRE $ gdgel G J HH fet Uit A1 599 Sl
TG &1 YT & SHd! IoT8 | S8 bl el 3R 9 JEics ke Rt 3
ST b 1| ST fo H9 et f I8 ArsHec el YRHT 91T 3R 390 ¥R &
forg S ot st &, SS9 &1, SHE! AT 9o & 98 ff ST arfev arfe
S AT Bl AT el A 3R T 319 IRBR, 37U STRETIT & v | dfea =
X8 G| g1 Weal b I g A 8 6 59 fAd A AsYes drRe, AsYes
T3 & AN Bl o1y T, ST HAIge 97 3R d S-Sl URel UR ST
Tl Tefad A sHdT GHeiT AT gl

713




RAJYA SABHA [17 AUGUST, 2000]

3.00 P.M.

3t IF T P (ST URT): STGHTEIE Sff, § PiRETSRAA
e fdel, 1988 & THAT H W1 §AT §| HEIGY, U PIC BT Y SO
3T A1 f&id 1 3RpaR, 1996 B “fadle FAR g4 R 3 sfvsar”
STreh #Tea & U DI 1 I Blos (6T b et 335 Haem H i e
a1 TS TS9P IR ICHA 16 (4) & Ted Sl R &7 Jr@ag= &
TS BT 3R eges geed & oY 98 I 81 281 Heley, 50 SIofie |
U4 59 YhR &b Relaierd o1 ez off 3ik 59 1 & #1eas 9 89 Bis 441
qTgET ST ST -SToMid & HHamRAl & f2di & fog 781 < 78 € afcw
ST gl faam R o1 it 1= 7 U I $ ST & d8d aifid of foram
I B RER A o1 @ 21 98Iey, a9 1997 § R 98T Jreh g amfie
T &1 AR At IF I Ui it FHNSH SR §U | ST 3TRET0T B! Afey off
IHHT I G THIRSTS - AT o $899 Sl SIggfad STl 3R S
P FHARI U, T8 98 Iglold gUI I/ SRIER &R MR Usei byl gef ab
5 g9 9l Figal § frdax S|H U ER Mg | $9d UETd g9 Al
|iE 9gd g AT H Teblelis JaH=1 qaiiiel Sff 9 fHefd 8, JoRTd
A1Ed I fHeld 21 AIfeh i1 P 8141 a113Y o1 98 81 gaTll 89+ 379 ddb
qeilel &1 offeh I FTas(e I8 I A 78] 3MTs1 1998 H Sid &1 sredl faery
ATSTUT geTTHAT 9 A1 S5 qHeT i 9gd AR Aie, f5 | H Y o, gareEE
ST ¥ el SfiR S S IR S-S UR STIREU T Sl GHHTd gafl 2T,
AP TRUTHT F STH] T BTS2+ 9 d1d bl WibR fhar b wgf 7
PE! U S MHE AHRSIS SR §U &, §74 PV Tl I8 TS & IR $H0Pb BRI
S 94l HHATRAT BT T BT el T1 Sl JET 8, ITd] 3ffed 8l el B
ST 39 SR bR S=81+ Sfearq oY el s9d geaTd o s WRGR 941,
Ty 1999 H, feel a¥, A1 31 I1< B 6 5,6,7 fTARR, 1999 B 37T YR HI b
3l Ut Yo HRE 3R USYes FI5ed T Ulferamie ged Gl #
Bl S9 H-dAe B FeTHAT St 71 Ig=re fhar ok Igdre oxd 9Ad
ST PV ATATH BT Iootd I a1 iR I8 WY Fe1 {6 &9 2w S efiws=<
g &= aTel 81 GUIATAEl, ITH Sl 89N B & AT & IBi IHHT
-3 fomaT, Tefd 918 | 9 o7 Y | Afdh, FEIgy, | J&f IR Ig Hel
=T § b S w0t el St 5 S reara fQam o, 99 S &
d8d e 22 fAAwR, 1999 &I AIHaHT # o weHe e # 9@l @l
DA AT S b 57 3T AHRSH &b TR 4 &
“In respect of one of the Office Memoranda, the Cabinet in its
meeting held on 21% December, 1999 has approved the
proposal to bring about a Constitutional (Amendment) Bill to
incorporate a proviso to article 335 of the Constitution with a
view to enable the State to restore the relaxations of qualifying
marks and standards of evaluation in the matter of reservation

and promotion for the Scheduled Castes and Scheduled
Tribes. 't may be recalled that
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these relaxations had been withdrawn as per the mstructlons
issued by the Department of Personnel and Training on 22"
July, 1997 in pursuance of the Supreme Court judgment dated
1.10.1996 in the case of S. Vmod Kumar vs. Union of India, i
may also mention that the National Commission for
Scheduled Castes and Scheduled Tribes was also consulted
on this aspect and that the Commission has expressed its
appreciation of the proposed amendment. The proposed
Constitutional (Amendment) Bill will be introduced in the
Parliament as early as possible."

HEIGY, 39D R UTdrd I8 22 [GHwR 1 a1 131 3iR 23 AR,
1999 BT, SIT 3t FY HEIGAT 7 319 IVl § Ioerd WY b, 559 et &1
IS YT | YT fhar Tl fhel RO & 98Ied, 39 f9d &l Wefei Hac,
B AR BT YBR B e Tl 39 i § st Rai off o 7S 2 @R 3
Ig fact 39 95 & G TS 3R U997 & forw g9 e+ 31t 2

# I81 IR U 1 BT Secied BRAT AN ST Ui ATMBH HARSH SR
BU ¥, S R H FEFHA! Sl o Sl a1 o1l S | U M
HHIEH Bl fIagl B A Hafrd BIRCIcYITel FHsHe el d9e & Jead |
3TCINS! U &1 gHb1 21 IE Sl AT 3MMqP AW [ 2, SHP A1EgH F G
P FHRSH fagsT 81 Ah 39¢ YATd UITFHAT S 5 U IeeHe aldb
F7 # faam o, S S=M Ue a1 &1 3R 76 5 o1, St weayet 31 =
del U1 — The proposal to bring about another Constitutional

amendment, which would make it possible to clear the backlog of jobs
through special recruitments in respect of Scheduled Castes and
Scheduled Tribes, is also at the final stage of consideration.

Helgd, I8 9t 98d Ugdl U Bl gl & AR IAb dee ¥ ol
Fifefhdem W 81 g&b1 81 ORI 919 =i ®el oAl — The Constitution

Bench of the Supreme Court in a recent judgment dated 16.9.99 has
reiterated its earlier judgments regarding the principle of fixation of
seniority on promotion of Scheduled Castes and Scheduled Tribes
employees. The legal and Constitutional aspect of this judgment is
under examination with a view to bring about a Constitutional
amendment to restore the seniority principle that was prevaiant prior
to these judgments. Mr. Speaker, Sir, | would like to assure the House
that this Government is committed to protect the interests of the
Scheduled Castes and Scheduled Tribes employees and will take all
possible steps for their upliftment. FEITT , § 39 TR TR $H 1 Bl

Sooid BRAT AIG 6 1 e F9Red & IR H S8 Sooid fhar @
A FHRSH & | o1 el & b IS g9R) TR ooy 39 a4
e e fde s
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A1 S MR MR NS fAggT 8 AH1 ST SIRET0T T gHIfad 81 3T B
H =T HA wHEIedT W b AT I 39 WY H U b W SR 9 91 Pl
e < b 39 Wdy § Ranfew WeRee s A<t fitae & IR § o9
REAECRENETS IR

3 H IUFHTEIE Sfl, H SMUBI S DT HRAT AR S
PREISC AT H 39 TR 4T Tl XE! o, S wHy WY I8 == ol [qug o1
{3 3T SATeT B STRETV BT UTGET @ T &, AT AT 3R SISl &
foTT ISP aRTERY BT ST S & AR ST A9 H RIT AT| SHHT § Ieokg BT
T AR H BIc AT AIEMN 39 e IR AMfEdher 335 TR S F=i &1 W& off
I PREISC AR § SIF T4l gs oAl I THI I8 3ffchel 296 AT oAl
IAP g8cl H I8 BART IIAM AMCHA 335 11 4 AR, 1949 DI 57
g, 1. M 7 fEde # W7 ofd U HaT ..., | only wish to express the hope
that before ten years have expired from the commencement of the
Constitution in this country of ours which has had an ancient history,
this country of ours which is ancient but ever young, there will be not
merely no backward classes, socially and educationally backward
classes, left but that all the classes will come up to a decent normal
human level and also that we shall do away with this stigma of any
caste being scheduled. This was a creation of the British regime which
happily has passed away. We have taken many strides forward in
removing or doing away with the numerous evils that were associated
with the British regime. This is one of the few that still remain, i hope,
Sir, that this stigma too will disappear from our body politic and we
shall all stand before the world as one single Indian human community.

AEIGY, U491, B AEd il §9R Afem FHfaei § 4 té o 8k
I RN & 79 # <1 Fad iR ol o7 98 g% o1 & ugal & A <9 9y S
IEH T9 {6y 3. a8 G9! feary o f& wnae A <9 99 39 9 B ) &
T W M & forg gt g8 a1, T <R enfdre aifes rorifaa
efte I aR1aR) 1 €1 TR 8, 95 9 JAREV § BR A4S H Al a1 4, e
[Tt H 31X 319 o argar § Y| otfh=T Sl AT iR 3mfee sR1asy &f a1
T AT o ST foTT STRETr T & AIETH I J7AdT =T Th1H ST 3P ST
& foTu TRt TRAY off, AT R TRIY ot I HewH & | 7 97 fh g
Y gafe 8 ot #=Te 10 a9 €id 7Y, 20 99 §id Y, 30 99 i 7Y, 40 a9
1 777 31R 379 50 a¥ 91 Y| 49 IR &9 S9-8 9 AId & (o1¢ I8 HRAM, I8
Ay ger Taf wfie # fad O yeR @ g fafiee T8 2
RIS et ¥ &9 |iAe™ 31 511 9Ui] 8 98 S9-99 |Id 9gId I8 offdh
I &g STl AT I8 <& 8 37T I U1 8] UTg ©| FEIed, H 59 Aey H a1 &
HE b 31T 5 ST S AT bG8 g1 Gkl 51 I BT Ueball 3R RISl
B 919 B9 B 21 98 IWRESe 71 Afe I8 o fUoer o 7, sfod ot g,
afeardt avf 2 3R SN TRIG dad & 3 Rl # Sif 3MMfEe aRTasy o7ei A1y
dzg 3T
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Y 92T 31T U7 BT & S b 3rdett aY TRt o

qEISY 39 g # H PB SI-H SR HI 3R &9 I A 59
S P AHEA| 59 (I S AR RIspw! off 98 — Si qSIkI® gali B
Feafd g+, 99 3! FEAfd 9+ 3R Ot 98 &9 a¥ &t g9R Afae fmiantt
D FART I — S AART BT UF drde gufaed  T81 <@ IRl afs <wan
BICT A1 G911l & T 3R 10 a9 & I qRT e 81 Aeball &7 <1 20 a9 H YRT &1
ST, 20 Y 3 GRT 781 81 bl AT A 30 g9 H YT 81 111 J&ify § fpf) g
BT UHURI B Te! BT g el [ 1 157 =TI & |r i it
9 39 91 P, eI Pl W1 AT I8 e X1 T8 gall| Helgd, 39 |ael H gfeb 50
Y G 7T T IATST 3H ST H — 9 I3 DI BISDHR — Sl S B 3H ST &
I A9 H W BET T Bal Tb ¥H 3 STl § fh 50 I Ig Ha TF STRETT FeTell
T T I8 Bls GRATHC INRETIT T ? AfS GRHAC T dl fhr 39 forw
B fTHATR 87 Sl GO @ & d 4T 8Id SITdT| ST 3111 9e dTel & S99 9
PG T AN ggd TG b Il Yo FHRIHAD AFRIEDT A AH ST B
I gReci g3l &1 Aeley, § I8 SR A8 b U qHIE &) efie 4 afe
T UehelT 31X G dT & foIT HRY Ush T e AT 97l & S YR 3 |
= o 71 9l & a1 & oy 59 a3 Bl AHAITD AR 3N axTasy
M & {0 U BRI ISR G dfT 97| ISIfd Teafd df 99 STl 81 S9$
®s g I A1 81 &, s HROT A 81 &1 <ifeh Iy e fr 1 | sfery
I B e § F 59 TP M S H T FeAkd § ARy T8 gt
TG TP I8 N HATUTHRI 3MR ARETT B N & Aol ©I H ITdT ey iR
RYTE qRT &1 &1 Feh |

Hqered, § Ud gEdl 91q 3R HeAl arear g o dfagm d
rTeafaferd], Gamgd &l 89 Yo BIAINIge b AT 81 I8 41 10 a9 —
20, 30, 40, 50 Y BT AREIT I I HET T S BRI 37T HHART
Rl T SR STt © ¢ 99 gadce, 991 ofldl © {6 Ifs wel sad Wt
Pls G Tl B FaRT dY 1 59 a¥Ip A Ieafafere o gav
BRI JATH AT & ST ARl F Al RFIER SHaR! AT ATHRT Sl 54
e H & ITD! Sl 39 IR H HHI I8 SR & I 3He I8 9 ol 39 PIoC W
A IS B9 DI AMBA ST BN I Y31 1 8 b RIS N1 GART BRI JoMTel] &
94 B Ig IR Bl

SUqUTEel HEIed, IR St § e @ng b et d fora 9@t
3IRETVT & B §, STREVT HI AT &, MREV F UG ©,they are all
governed by office memoranda, fo¥il 9l TbR BT SehI ] DR BT Bl
&1 81 There is no resolution as such. J&! BRI & fdb GRISHHT BT Sl ITb]
YU |HST 4 3MTAT 8, Bl 1 Dol qUsld (Ml B AR BT 7 fhal didh |
o g4 a8 ®Hl &, 39 TP W, 39 TBR B JATMhd THRST SR b1 Sie A1
$B HeNY fhY 7Y, 98 Sl & 81 $A9A US Told Aol Hl 1T 1 g/fery
H JET FTE 3R 39 e ¥ W) SRR B3 b H 1 e 3R W81 g S9H
I I & {6 ST Ae BT FdnT fHe | § #30 Sft 4 o Frag w3 o ot
S99 dY | A BRIATE B AR 4}
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TH S 3iffthe HANST & ¢ Roraer wiferd e gkcft & 99 W A ol
~Afqe # e diieRia Rerde vae aman Siel gae 99 3R S99 UaT &l 18+
Yrecs # ¥ fr Sy A1 §91 oIl & {6 B8l 7 wel geye Sl BIc dl gey
B STl 8 3R fhdl TR 1 e o1 SI1elt & o S19 1 &9 99 B! o1 Ao
3fd 5 =g 3 S g A1 S ¥ redra &1 o0 regarding restoration of
seniority principle a8 faa ¥ftg o1 fan SIq1 wEiey, oMo 91 w9y faar,
9% folq 9g4-98d g=1arg |

st IFeg WS (f98R): AMFIY SUHIe Sil, I8 Udh 9gd ol
Ayl fad 21 22.7.1997 T& Uegee HRT 3R U<ges ¢I5ed & ANl Bl
AT H AT 3TRET0T BT YT 27 i oA BIc &b U el b ITAR 5
FATG B AT 77 3R 3T |/ 2000 & IR FEI H Y T (AP Bl 84
TR B ST X2 & FOy R 3 IR Sl 37IRET0T Bl JaeT &7 98 <l
BT HEISY, I8 JIF 99 &I T9I, 39 UG Bl I19q B & AU B! <idT
FHY T, U1 H HEG BRI g, Rifh STa AT H ARETT BT ATaer= T
B fear a1 B A 59 9 9ut § dpel b AT F WHISH U b 8haR
UeeS BT 3R USYes gIged & AN BT UHIRE T 1T BRM| H A
H St A I W ST A SR gea W <1 A f$ 9! Ngrufacd
Sthae I AT ST 1Y Rifeh 1997 F I18 | HHIRM 36 TV 9| AE16 Y, TR
Sfagm FEfdre 9 o G99 Yreges BT 3IR Usycs gIed & fory e
B FIT B 9 IBIH A5Gd BT {6 S AHINTS U 4, AME w7 4,
QNerfdre wu F gford 2, e €, F9e # 984 fiss €, % e W aN &
foru, 991 U eIy urger= &y &) savedr © iR g8 & d8d S
STRETVT BT YT HT AR MRETVT BT UIGET B b g1 1 o7 rgura #
ITP] ARETVT e =1y o, wwﬁaﬁwwﬁw&wﬁﬁwﬁ
ﬁqﬁwﬁ‘c’aﬂwsﬂo@ PBIRE AR S ST BT BT HaR 11 STEi-ST81
?ﬂﬁ‘cF%F{ # I8 UIfededyl 9l TS B S8 S9d oWl b | H

T STaTd AT 7 % Geaa dsrecd el firerd 8, safoy J&ai g
qBIGY, IE fhd a1 fISa 1 & % Uses BT 3R Uses gged H 39 &l
qoTd HeIScH el el | 7eled, dIs Q4T fawrT 781, STet i aar T8t 8
3R JHelrT WRA & forg 51 Weret Repedic &1 ard gt o @ 98 ft S 31
SR e {1 ST 11 Heled, § He1 aredl § b g9 GHe 31 o4t o I8
AR T 91 © f fera @ik fusst & =y firel| Wt 9-Ryear s &)
SR 1 H U IR TR M9 & A1e0q A TRBR I ST arg N o Goid dIe §
31t Y ST Sregee BT, YSHcs CIged ARG 3R §6has Felld & @l &,
I HT EEBICY AR A BT § Rusice™ 7 & IR 2 3R 39 &1 &
BRI I8 W 7 b Afagm FHfansii 7 St ag g1 aeaql e foran o1, 39
therel BT G BIC 1 b &A1 weIed, sfed a7 & a3k fUsei &1
RUSICe 9gd SRad] 1 SAIAY H TRGR W 3MUE AT A1e b 1 a¥is |
3T$.1.T9./31Ms . 41T, &l qileraii # Rordw g, I dve A i dic 3iR

gRdIey Wl RIS &1 qraegm g1 A1fey F9ifd Aerd SH3Tse &l 3R
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ffead w0 @ s 21 weley, A el P I A S @ g, T H 3
SITATET PR & oY ST 83Tl §, olfh1 § de1 Aredl § & Ao dhurss
BT AR ST & MR S1d AAINIS IR 31X Ueges DR, USYes gIged AR
3. ). B 97 Bl & A1 S A H BEl-T-5E TSI T foha S

HEISY, I8 98 81 A8cqqUl [l & 3R H Y: Ueh IR a1 arg M b
I S g &1 GRTS 8, 27.7.97 & 1€ &1 GRS 7, 39 # 59 A &1
AR T8l gl ¥, S &l Rgfacd sthae ¥ IR 331 SIg) $81 ol &
A1 H 39 (4 D1 FHT Bl §| I8 -agd gIare|

SHRI KHAGEN DAS (Tripura) : Mr. Vice-Chairman, Sir, | rise
to support the Bill. But while supporting the Bill, | want to make some
points on the woes and sufferings of the Scheduled Castes, the
Scheduled Tribes and other downtrodden people, with a view to
striking mildly at the hearts of the people who are at the helm of affairs
to see whether they have any real heart to do something for the
poorest of the poor. After gaining independence, we framed the
Constitution to create a new society based on the principles of
equality, justice and fraternity. The Constitution provides certain
special protection and help for the Scheduled Castes and the
Scheduled Tribes. But, unfortunately, even after the commencement
of the Constitution, the same colonial law which had taken away from
the people their right to life continued as before. A most ironical
situation has developed in which there is a basic anomaly between
the iaw and the Constitution. In many parts of the country, there
remains nothing for the SC/STs, especially the tribal people, to call as
their own. Not only this; under the patronage of this law, their
everything is being snatched away.

The most regrettable aspect is, the sacred right of the people,
the right to lead a respectable life, is being violated. May | know what
has been done to recognise their right to the continuous use of natural
resources such as water, forests and land - who earn their livelihood
from there-and, accordingly, to uphold the principle of land to the
tiller? A study of the National Commission for SC/ST../Interruptions)...

IuuTede (31 .uA. Agach): AUHT A AT BT <184 B, $UAl
T e 9 a1gs -39 STl

SHRI KHAGEN DAS: Okay, Sir. | will conclude in two or three
minutes. It is an important issue, Sir. A study of the National
Commission for SC/ST shows that the number of cultivators who own
land has decreased from 37.76% in 1961 to 25.44% in 1991, so far as
SCs are concerned. So far as STs are concerned, the number has
decreased from 68.18% in 1961 to 54.5% in 1991. They are forced to
sell their lands, or,
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their lands are being taken away forcibly. Restoration of illegally
transferred tribal lands is negligible and the right to continuous use of
the forests has been denied. So, pauperisation is taking place at a
faster pace. Even after 52 years of Independence, a large number of
tribal people depend on shifting cultivation. Then, a special provision
was made for reservation in jobs.

Fifteen per cent reservation was made for SCs and 7.5%
reservation was made for STs. But till now, we have not reached the
expected level in both the Central Government Departments and the
public sector undertakings. There is no political will to implement it. |
would like to know from the hon. Minister as to whether, during the last
52 years, anybody has been punished for non-implementation of this
provision. The National Commission for SCs and STs recommended
some special penal provision for non-implementation of this provision.
| request the Government to make sure that this programme does not
remain simply on papers. Then, some new issues have emerged
because of the new economic policies - less jobs. Due to privatisation
of public sector undertakings, the opportunities for jobs are on the
decline in both the Government Departments and the public sector
undertakings. Our education is in a crisis. You are developing a
parallel education system to cater to the needs of the elite section,
depriving the SCs, the STs and the poorer sections. Public health
facilities are on the decline; the public distribution system is being
dismantled; various changes in the agrarian sector have taken place;
all these issues are required to be addressed. | propose that a
monitoring cell, with statutory powers, is required to be set up. Lastly
and finally, | urge upon the Government that the responsibility-in case
there is a violation of the Constitution-should be fixed and the persons
concerned should be brought to book.

it 71 SR HifRT: ST, § MMUD AT F AXBR A Bl dredl §
5 TN It § R Uit & B S Aa, Iod U &b Faxg — #ff SHvaR
foys1, ot AT ATed, HigTE SYToTH W AT8d 31TST UeT T /8 ¥, S96! 49
¥ e foram T 21 g8l R 91 @RTE &, Yford &l el 9 e Fahel 2, a8
TS e 3T 81 Wl &, AN TeT § ST SR R I8 & 3R V) [Rafy 81 78
g fh SR U< ARBR 7 TSI BT UHSH B 971 STell 8, I Al BT b
T 81 47 § ST ATed § SiR T8 g b 3 SRT IR 4 Hiey & a8
9 IR H 9aN A1 el & o o (e grea, ot STeeR {781, 87 Mnre
ATEd, AIBHE IS WH AT AR W 89R 980 4 A9e 9a $El &, (9
AT H 8?2

IuTeIE (31 E.uA. Fgdan): § aeg HE B AR 39 IR H
IR TSI WRBR 3 Il Y|
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St AT 3BR BIRND: ST, g1 N <)

SHRI C.P. THIRUNAVUKKARASU (Pondichery): Mr. Vrce-
Chairman, Sir, | support the bill. \ welcome the Bill. The DMK
wholeheartedly welcomes this Bill. Now, | would like to say something
about the matrix of this amendment. The proposed amendment of
articte 335 of the Constitution is being made to remove the adverse
effects of the Government Order dated 22" July, 1997. The
Scheduled Castes and the Scheduled Tribes had been enjoying the
facility of relaxation of qualifying marks and standards of evaluation 'm
matters of reservation in promotion.

The Supreme Court in its judgements in Indira Sawhney
versus Union of India and S. Vinod Kumar versus Union of India has
held that relaxation is not permissible under Articte 16(4) in view of the
power contained in Articte 335 of the Constitution. In order to
implement the directions of the Supreme Court, the Government of
India issued an order on 22" July, 1997 for removing the facilities
enjoyed by the Scheduled Castes and Scheduled Tribes in the
relaxation of qualifying marks and standard of evaluation. After the
withdrawal of the G.O., several Members of Parliament and several
other organisations raised objections and shouted slogans in the
streets against this ... /Interruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : You have
got only two minutes, it is better if .you give your suggestions because
we have to finish the whole debate on this Bill by 4 o'clock.

SHRI C.P. THIRUNANAVKKARASU : Yes Sir; | will finish in
two minutes. In the Lok Sabha, this issue was raised on 17" and 18"
March. The proceedings of the House were obstructed and disturbed.
On that day, the Prime Minister said in the Lok Sabha, and | quote
./Interruptions).,.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : You can
leave that. This has already been quoted You wind up now.

SHRI C.P. THIRUNAVUKKARASU : Sir, | am sorry this
portion has not been quoted. | would like to quote this now. | quote,
"The Government is committed to maintain the system of reservation
that has been followed so far and is proposed to bring forward a
legislation and even to amend the Constitution, if so required.” Sir, the
Prime Minister on 15" March, 1999 said in the Convention of the
Members of Parliament, and | quote, "The Government has already
taken steps to review the operational guidelines issued by the Ministry
of Personnel regarding the reservation in Government
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jobs, which has created the discontent among the Scheduled Castes
and Scheduled Tribes. The Government is committed to protect the
interests of

the Scheduled Castes and Scheduled Tribes employees and the
operational guidelines issued will be withdrawn as quickly as
possible." It is said and done by this Government.

THE VICE-CHAIRMAN(SHRI T.N. CHATURVEDI) : You have
to wind up now.

SHRI C.P. THIRUNAVUKKARASU : Yes; Sir. Eminent jurists
and some elite people are still criticising the amendment and
canvassing that there should not be any reservation in promotion.
They argue the judgement of the Supreme Court in Vinod Kumar and
Indira Sawhney' case.

.. {Interruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): But now it
is coming. You have only to support it.

If you want to give any suggestions, you can give.

SHRI C.P. THIRUNAVUKKARASU : Sir, | am supporting it.
This is my suggestion. ..(Interruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVDI): We can
forget as to what others say. ..(Interruptions)...

SHRI C.P. THIRUNAVUKKARASU : They say, "it is against
national interest. Merit alone has to be considered." Why | am saying
this is because even today it is lingering in the minds of the people that
merit alone has to be taken into consideration; this amendment is not
for national interest. | would say that these promotions and selections
are pending from the year 1947. From the year 1958, these facts have
to be taken into consideration for giving promotions, and relaxation has
to be given. For the past 52 years this has been so and nothing has
happened against the national interest by adopting this policy. So,
there should not be any bar at all in giving relaxation to the Scheduled
Castes and the Scheduled Tribes even today. Then | would like to say
that Tamil Nadu is mainly responsible and has played a pioneer role in
the development of the Scheduled Castes, the Scheduled Tribes and
other backward classes. To safeguard the interests of the deprived _or
the depressed society, the then Madras Government had set up
grants-in-aid to regulate financial aid to the educational institutions for
the depressed classes. This happened in the year 1885. In the
year 1921, the State Council of Madras passed a
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resolut ion .. /In terruptians)...

THE VICE-CHAIRMAN {SHRI T.N. CHATURVEDI): Why are
you going into the history? You straightaway come to the suggestions
because there is no time. Your time is already over../Interruptions)...

SHRI C.P. THIRUNAVUKKARASU : | am sorry. | may please
be permitted. | am winding up in two minutes. Only two persons are
speaking
from our side. ..(nterruptions)...

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : There

are a large number of 'Other Members' who have to speak. We
would like to hear you later on.
SHRI C.P. THIRUNAVUKKARASU : | will finish in two

minutes. From the year 1921, we are doing it. The DMK is for this
proposal. When the DMK became part and parcel of NDA
Government, it was said and propagated from various platforms that
as far as the BJP Government is concerned, it is against the backward
communities, it is against the Scheduled Caste and Scheduled Tribe
communities, it is against the minorities; and along with the BJP, the
DMK has also been criticised like anything on this issue. But by
bringing three amendments to the Constitution, the NDA Government
has ultimately proved that it is not against the Scheduled Castes,
Scheduled Tribes, Other Backward Classes and minorities. Sir, one
amendment is with respect to the backlog, .another amendment is
related to extending the period of reservation for the next ten years.
And the third amendment is related to giving relaxation to the
Scheduled Castes and Scheduled Tribes in promotion.

So, this proves that as far as the NDA Government is
concerned, it is not against backward classes or the Scheduled
Castes or the Scheduled Tribes. This is the point. This is the thing that
| am stressing. All along, they are saying that the DMK has one policy
and the BJP has another policy. As far as backward classes, the
Scheduled Castes, the Scheduled Tribes and minorities are
concerned, we are sailing in the same boat. So, | welcome the Bill and
support the Bill.

Thank you very much.

THE VICE-CHAIRMAN (SHRI T. N. CHATURVEDI): Mr.
Margabandu, one minute. Probably, you don't want to use it.

SHRI R. MARGABANDHU (Tamil Nadu): Sir, | am supporting
this Bill. After the recommendations of the Manda! Commission
regarding
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backward classes and other things, my suggestion would be that the
backward classes should also be included in article 335.

Then, Sir, as far as promotion is concerned, qualifying
exemptipn and evaluation standards are the two criteria. As a matter of
fact, | would like to quote my personal experience in this matter. When
1 was the Managing Director of the Textbook Society in Tamil Nadu in
1888, | gave promotion to a Harijan lady officer in the Textbook
Society, but the institution opposed it. The matter was taken to the
High Court and challenged. When the less privileged persons from the
Scheduled Castes and the Scheduled Tribes are given concessions in
gualification, the same concession has to be extended to equally less
privileged backward class people also.

| have one more suggestion. Now, 50 years after the
Independence, the Government must think of raising the standard of
the Scheduled Castes and the Scheduled Tribes people to that of
other communities so that they can be placed well and equally in the
society. There is one paragraph in Indira Sawhney's case. It reads:

"In providing for the reservation and the appointment to posts
under article 16(4), the State has to take into consideration the
claims of the members of the backward classes consistently
with the maintenance of the efficiency of the administration.”

So, maintenance of the efficiency of the administration is also
to be taken into consideration while considering this Bill. Thank you.

Syaureae (sft g, Tgaa): 57 gd °w< Hivm, 5 e # 99 3R
NN

it ot T HoN (ISR : BRI HH ARG

SUGHTETE Helqd, GRBR gRT oY ¢ JJgfd S MR Jggfrd
SIS Harai # TRETT fAges, 2000 HT § W@ BT § 3R 39 [ o1
AT BRAT G Y8 H STOR Hel A1 b o A 1 IR ARPR 7 59 et &1
TR BT ST fHdT g1 S USYos BRE 3R Uees ¢Ised & Al # il
Terd WTaT UeT 81 7S off, JrgRen @t Wia UeT 81 s oft 99 |r # fawar
I ST & o6 SRR | &4 GReaT et SIQi| 9 TR &1 9ias1 9 a3
ST 1 SUWTEIe Heled, 39 fASd &I oY B Mdehdhdl ST Ts!
...(caaem)...

Sqwred (st E.gA. Agae): 98 $8 A1 8, A9 had qoi™ o

IRl

Y 1 av Hom: &, IR § o & T @ E 1993 F AR Th
ISKIEE
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3T AT — USTg ARBR M ol 9 | & Ui A1t I UaI=IiT &b 3fax
Rtder feam S Gaar 21 dfh I9 99T Sl TRBR A D] USYos HIT
3R UYcs TS & HHATRAT Pl UHIRM & BT ST T off IHDI RAIR
@ & o Helge o1 gl S9E 918 R o B & U™ SToll o UIs Bl
g IO B < T 1T ofR IH S ST o g o ameR uR ga, 39
SToll Bt T R oft, ST Frard o oft IHF IR H § HEA1 AR A ST A
S IHBT ISTERYT T 2 a8 3Rt BIc & el BT SaTevvl i gl

IuATEIE (31 LG, Tgaah): U € P 59 SuR IR 99 alfed
B 8, I8 BTSY &1 9 51 339 9078 I hifcll &l Brshr 3T Ioiv=4 < I

£t g T Hiom: W=, § GO € < WE1 §1 SHD 18 g AT
3R STof & e ft gare H3 S A 1996 # fiel o iR S Gy g Ha
St arcel faeRY aroTgiY STt 9| 1 3 e o foh a8 e fae Rl
MY & 915 W a8 Tl SHd 91€ 1998 H fhR mers H#AY Sft 7
amrearas fear afes fhv ot g dened fidae 81 emanl S 918 fevww,
1999 H TEIT H3T Sf =1 AiAS] Bl 3meard= fear oiR 9 2t & ug dene faa
31T ST $HY B9 Y §S 21 SHBT T H3ll Sff JR-IR 3L & 38
2, ITHT g8 ML Al YR1 8l R8T 21 39 fddl & 31 4 Usges PRE 3MR
UecS gISed & FoTa AT &, STH MR I fhor Sft 71 9 +ff w9sil fh s
TSR 4 AR GR&TT §, BRI 2 21 3D A1 81 H FSIrd <71 A1l
1. 3TRE T & WA b deh B a1 A1
2. IIREV HaE G FH, A &R SI<er g Bl Bl | g
BT AT I H G ST A1 ORI o a1Reror srawer
3R T are wu | 997 {5l srexie & srgurfera &t <1
AP
3. forft Y =oraTery & AHer arReror Heelt foneft Y wer
ST ST, SIS ST Y AT T AT 8|
4. 3TRE el fp= o) aTaer Bl IRY B A UBe YA
SR, TSI TN &I FATE o1 1Rt &l
5. 3IRE & A H Ial SR, A g Al b1 drs-
FRISHR IR PR dTel FafIT THTRAT Bl gfoed B
&) T I B4 AR Tl
6. ST ST, SIS AN DI FAT8, UIET & HUR

S B AR ST I 3R ITDh! JFUTAAT BRI &b AT
JfIBR gar fby g

SUAHTEE] WEISY, 3T YSfes BT IR Ueges T8 AN o
PBTIST P e THIIH H Tga<! B &b el B oI &b ey fou I 3R 981
P ATABIRAT BT AT IHR FATIT 7T AT, A 9 I F 3SR =TT 4
Ul HIGHT & AT 93 §U
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2, Sl Sferd 1 91d 21 B &, AUSgos DR AR USYcs ¢I5ed Bl a1 el
B &, d Pdel AU HGTIS P LR U, AT S b SR R YA Hfel
PR < &1 R ATYPTRAT BT BTSPIC 7 W 3R < &l

JuzrTeet (st &.gA. Igach): A S 91 Bl 8IS IYI 37T HIS
TIRE B! AT BIS ST

it e =< Hiom: § Srera Tl R 81 §. § A1 aR<Ifdeb 941 XET
B AN B T A1 8, 1A &, 91 efeapio 81 3 efeepiv) &1 a1 s
RBTE..

Igqurenel (31 ST, Tgac): 81 W1, Sieb 81 H Jud! a1 A §
{3 3ITT BIC B AT T8I Bl B

3t 1 TV Hivm: Yeges BRT SR UsYcs gIged $ ARl &b oy
JRfArT Ry B1 $HG B ATV 7. 15(4), 16(3), 16(4)(T), 46, 309 MR
335 ZPI A-MRISHY & 39 THR & Avfg § 72 € & S e R Areges
PR AR Usges gIged & ANl Bl fifel &, STHI BHT S 8T 81 39
IfTPR Hae g Bl BFT A1RY| ICIRT St & SRR J T IMfTHR BT
BT | AT I IS S X8 &, AFEDG 141 P &R BT JIDPR IAPT R
qTer T ST A1fe g i SH®T ISR SATaT fafded gai 21 o™ |
Aeges PIRC 3R USYes Iged & Sl MMSYTH 3R AEUITH AfTBRT 9,
ITh! R a1 AT &, $AA Sh] SATGT STET M &1 H I8 He1 Ig
39 faSae & 1 B 394 I8 Ferrel ff SISt oY foh S 1Y a1 wHat
Ra< gy &, I7T! a4 SH! g1l H o1 Y oIl 8T # 9 399 Ugd 9, §
59 fI8aes & 3ieR QT UTae aTedl §1 a1 HEhR H AU dTd FHIE BRal
HEREIE]

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): nr P.
SeMe Das. You have only three minutes to speak.

DR. (MS.) P. SELVIE DAS (NOMINATED): Sir, | don't think |
need even three minutes.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): That will
help others.

DR. (MS.) P. SELVIE DAS: Thank you for giving me an
opportunity.

Sir, | strongly support and welcome the Bill. It should be
implemented as early as possible.

Sir, 1 would like to point out just a few things. One is that, we
do have entrance examinations for recruitments in certain institutions
and organisations. | would like the Government set up as well as the
private organisations to reduce the qualifying marks for the Scheduled
Caste and
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Scheduled Tribe candidates, wherever they have the entrance
examination. Even today, in the Union Public Service Commission,
they do have this system. If it is 50 marks prescribed for the general
category candidates, it is 40 or 45 marks for the Scheduled Caste and
Scheduled Tribe candidates. Even when they are calling them for an
interview, they should take this into account. Secondly, if the
Government really wants to achieve what we could not achieve in the
last 53 years, we should be able to achieve it in a couple of years after
we pass this Bill. That is, the backlog that' we have of Scheduled
Caste and Scheduled Tribe vacancies in all the organisations, both
private and public sector as well as Government Departments. We
should be able to fill them up. While implementing this order, if you get
into any office, | am sure they are going to say, "We do not have
positions. All are filled up." If they have to watt for that, it cannot be
done. So, | would request the concerned Ministry, the Department of
Personnel and Training, to issue a memorandum to all the
Departments saying that they should be able to create supernumerary
posts; otherwise it is impossible. Everywhere, all the posts would be
filled up. If we could do that by creating supernumerary posts, it would
be better and the finance involved also would be less. While, in the
new recruitment - not the backlog, - the qualifying marks being
reduced, we should be able to follow the roster system. It should be
strictly followed in promotions atso. But in certain States, in
promotions, they have gone up to the first rank of the gazetted
position. But | think we should take it to the higher levels also. | also
request the Minister that the memorandum which has been issued by
the Department of Personnel and Training should be withdrawn
because, even today, many Departments are holding on to that
memorandum and saying, "We cannot make the promotion." Thank
you very much.

THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI): With this,
you support the Bill.

SHRI V.P. DURAISAMY (Tamil Nadu): In the beginning itself,
she said so.

Igquread (3 A.gA. Tgaan: Al e srsie | a9 i e o
KIS

it i 3MeE (STR U<R): g=ds Helqd, H A9 e g ol
q8Iey, IRV &1 HHAT WG &1 781, YHERT &I JHT § safay § 39
eI 1 QROIR T AT gl Heled, FYfh # SITeT da TReror el Al gR1
Tl galll & Hiifd W Taa, BT Yeadl 3R S Shadl ARG Y T,
TP PR JARETVT YRT T8I 3N | D SRIRTH ARET0T YRT B ATl Bl
I =19 B &b DHIROT W} SRETOT AT i
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HET GRT TE1 BT ITT| AT~ AT KT =A7T 7 8 &6 HRT A} e §
ST SARETVT 22 SelTs 97 W e g1 w1 o1, § #430) Aeleyr A e He fb
I ST 3 AN D1 T P [T g THIRM 22 SeTs 97 | & A fhar S|
D 1Y -1 § H HRAT § b ARETT Bl AL DY FIGT A H T MY
TP 3T I B AN AT P AT BT RIBR 7 8 Tb 59b IIR7h Tt
Tt st Haret # Fgfch vd e # emRerr i3 Sy o) e o qRT fra
Sl H g Al AR eRar § b a <Iaredi, St el 99T ddie
TATAA H ¥l STRETVT G B! FaRA B oMY ABIS Y, o1 He7 A g9 Il 38 ©,
9 ST H ¥l JREYT T 7 3R A & Wi e uRwal # o aReror 781 ©
safery § ¥t Heedr & fded oo fo dfaem denes fAgus darex 39
He # iR fagr aRugi # i siReror &1 a1y fbar Sgl g9 AR fFroft
&3 S TRHR RT HRI F0T 3R ST odhR AATfeld B &, STH STRET0 Bl
AT PI Y| A1 B A1 H ARG BRAT g b SMREV YR1 7 PR dTel
STRIHRY BT W PIS T PIs &S o DI JARAT B Y AT TRETVT BT YRT ATH
et e | ST /I & A1 Y [T BRa gU H Ul 91 Bl faRT < gl
CRUCICH

DR. ALLADI P. RAJKUMAR (Andhra Pradesh): Mr. Vice-
Chairman, Sir, on behalf of my party and on my own behalf, |
congratulate the Government on getting this Bill for discussion. We
whole-heartedly support this Bill. Sir, these facilities which are being
given to the SCs and STs are well-deserved. Still, the Government
should have an open mind and think how best to give more facilities to
these categories. In Andhra Pradesh, our hon. Chief Minister,
Mr.Chandrababu Naidu, has launched a*special drive to fill up all the
vacancies of backlog in the State. My sincere appeal, through you, Mr.
Vice-Chairman, to the Government is that the BCs should also be
given the same facilities as are being given to the SCs and STs. | want
to highlight this point for the BCs. With this, | whole-heartedly support
this Bill. Thank you very much.

SHRI K.B. KRISHNA MURTHY (Karnataka): | thank you, Mr.
Vice-Chairman, for giving me this opportunity to speak on the
Constitution (Eighty-Eighth Amendment) Bill, 1999. The Union
Government and many State Governments have not filled the backlog
of vacancies meant for the SG and ST. This backlog was created by
giving lame excuses of nonavailability of candidates at the time of
recruitment. The Government should ensure that the backlog
vacancies are filled up. Even after 53 years of Independence, the SC
and ST people have no proper representation in services like the
judicial services, foreign services and scientific services. Somehow,
they are avoided, with the dishonest intention of keeping them out of
the total progress, and unless this disparity, this apathy, goes, these
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downtrodden people wilt not be able to come up and join the
mainstream of the society to build up this nation. So, the Government
should ensure that in these services also, reservation is done,
through this Amendment.

One last thing | want to mention, Sir. The Scheduled Castes
and Scheduled Tribes throughout the nation have become
apprehensive that the Constitution Review Committee constituted by
the Government may extinguish the reservations and concessions
enshrined in the Constitution by Dr.Babasaheb Ambedkar. | feel that
the Constitution (Eighty-Eighth Amendment) Bill may remove their
fears. But | still feel that the Government should make it clear that the
Constitution Review Committee is not here to remove the reservations
and concessions extended to the Scheduled Castes and Scheduled
Tribes. Sir, a Reservation Act should be passed by Parliament and all
issues should be in one Act. With these words, | support this BiIll.
Thank you very much.

SHRI SHANKAR ROY CHOWDHURY (West Bengal): Mr.
Vice-Chairman, Sir, | would like to place before the House certain
issues of concern, as far as the Bill and the series of Bills which have
been passed earlier are concerned. Firstly, it is an issue of concern
that whereas the Supreme Court is the supreme authority in which the
entire nation places its trust on all matters, whether political,
constitutional, economic or otherwise, we are, today, by the passage
of this Bill, the next Bill, as well as the previous Bill, utilising the
legislative process to circumvent the Supreme Court. Is there
something wrong with our process? Is there a conflict between the
Supreme Court and the legislative process?

[THE DEPUTY CHAIRMAN in the Chair]

We should, | think, look into the reason why the Supreme
Court, which is the highest judicial body of the land, having examined
all the factors, chose to pass the opinion it did. And this thing, we
should examine with an unbiased and unprejudiced approach.

The second area of concern is, even after 53 years of
independence, why has the economic state of the Scheduled
Castes/the Scheduled Tribes not come up? Where is the flaw? Is
there a growing, so-called, creamy layer within the Scheduled
Castes/the Scheduled Tribes themselves, which has got a vested
interest in keeping the remainder of the Scheduled Castes/the
Scheduled Tribes backward? What steps is the Government going to
take to ensure that the fruits of all this legislation that we are
discussing will finally get to the people for whom it is intended, and
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not get absorbed by the increasing thickness of the creamy layer
which is swarming within the Scheduled Castes themselves?

Thirdly, Madam Deputy Chairman; sorry, Chairperson
interruptions)...

THE DEPUTY CHAIRMAN: | don't mind if you call me a man!
it is okay. |am not so particular about it.

SHRI SHANKAR ROY CHOWDHURY: Madam, Mrs. Indira
Gandhi was called the only man in the Cabinet!

DR. KARAN SINGH (Delhi): | object!

SHRI SHANKAR ROY CHOWDHURY: | think, Sir, you were in
the Cabinet!

THE DEPUTY CHAIRMAN: It is a very chauvinistic statement
that she was the only man. She was really the only woman.

SHRI SHANKAR ROY CHOWDHURY: Okay. Madam, my
final point is, | would like to take advantage of this opportunity when
the attention of the House is focussed on reservations, to project,
before the House, the case of ex-servicemen. Whenever we proceed
to the courts of law for relief, as far as ex-servicemen are concerned,
we are often informed, the coOrt often decides, that in view of the
existing reservations for Scheduled Castes/Scheduled Tribes and
Other Backward Classes, it is no longer possible for them to give the
reservations which have been guaranteed for ex-servicemen. Through
you, Madam, | would like to bring to the notice of the Government that
this is the plight of the ex-servicemen who are not being given their
due share in the race for reservations. Thank you very much.

SHRI EDUARDO FALEIRO (Goa) : Madam Deputy
Chairperson, t support this Bill, and | want to draw the attention of the
House, and also of the Government, to the commitment made by the
former Law Minister, Shri Ram Jethmalani, that he would consider
favourably the case of Christians of Scheduled Caste origin for the
purpose of making Constitutipi amendments so that they get the
benefit like the ones which we art considering at present. Now | hope
and pray, though Mr. Jethmalani is no more the Law Minister, that the
Government will abide and stand by the commitment made by him
and, therefore, | urge upon the House to support
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4.00 P.M.

the Government in bringing forward these Constitutional amendments
so that the Christians of Scheduled Caste origin also get the benefits.
They deserve; their condition is pitiable, miserable, it is unfortunate
like their other
brethren.

SN ST <At SreUTe (RTSRT) : SUGHIYRT S, I8 ST Aggferd
STIRT 3R SIgfar ST & forg aTReror &1 et o1 YT ¥ 39 forg # wers
H3T Sff 3R qR S BT g W AR Ath DRI Gl 3T §9 b S B a1
PR T 8,979 dP N, ST 3R TG BT SR1ER BT golf &1 a1 S a9
T DT ARSIV Al BT &1 AMNSY| ST T D] Siae WR ORI b IRIER
el BRI d9 T ARV DI b1 BT el &1 o] So1 ANy 3Tl W ITDh!
UGIfT BT AT TS A1ed AR B < 8, A IR 6 <d 81 O g9 R
T2l TSR H galT, B1RAT Bl <-4, IR-2R ATel § Ual=Ilet e &
3R I I AN 9 19 |1l fo =el Q1 919 db SIGaa i, sr_gfad
SIS & RN B 3MME.1.049, 377 .U1.U4, IR.UL.y%. 3R faeafdemerai #
PR 3R T SR 37 SRTT BT SRR BT Go1f TE <, 3BT T TR TR
ET I, 99 T 3AD! IR fer T anfeq)l afs 89 S IRevl 981 <d &, |
Hqprel A W Gfear Bl 71 ST Wl PaATPd &, S8 8- 991 & g Hel Shi
T2 firet T2 21 3771 AR ST Pl AOME gY IaT9 A1 ¥ HUR 8 o1 38 &
AfhT Pt TR gAB! T2 37S1 Al AEFg &1 S Ig He&T A1l &9
3T U SMYBT T B & foh 3MRETUT BIHT 913V 3R gt # al ST
BT A1EY SIS ¥ a1 AT T 3R 7R 31 918 A g9 oy & e

CIREICEAN KRR Cf

THE DEPUTY CHAIRMAN: Now, we should have not less
than two-thirds of the Members present and not less than half of the
Members present and voting for it in the House. | want to put a
proposal before the House and the Government that we have another
Constitution Amendment Bill which we have to take up. It will not take
much time. After the conclusion of the discussion on this Constituti on
(Eighty-eighth Amendment) Bill, 1999, we will start the discussion on
the other Bill. After we finish that, we will have the voting on both the
Bills, if the House so agrees. Otherwise, we will keep on adding more
speakers on it and everything will be delayed. ! want to put this
proposal before the House and the Government.

SOME HON. MEMBERS: We agree.

SHRI SANGH PRIYA GAUTAM: You do what is legally and
procedurally correct.
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THE DEPUTY CHAIRMAN: There is nothing illegal about it.
The thing is that we need, at least, 40 more Members to be present in
the House. The Congress Party, the BJP and other parties have
written that they have telephoned the Members to come over here.
They will be coming.

SHRI SATISH PRADHAN (Maharashtra): Everybody supports
this Bill.

THE DEPUTY CHAIRMAN: Everybody wants to pass this Bill.
There is no controversy about this BUI. But the thing is that the
requisite number should be there. It has to be there. It is a pre-
requisite. On the other Bill, there are only three speakers, ¥€ fiF1 i,
3 39 faa R 9iet SIRTY oifd T a1 I8 Aded Tal & T 31y areid fise
GEZCISRN

=t < g iaw: Sugufs 98iear, § g e dief ugd a1 §
WRPR PI, & B JAT IASTRTH Sl BT AR Fch BT gl 37 MM,
gfera, dIfST qHTST & <l & Ul 9t ) 89l 8, 94l 71 R ST 8I RB &
IR Gy I 39 AgTe &7 TIRT 3R 3B &1 dfe § S oS Y TadweH
2 I I R HRAT =TSN G| AT H SRET0] ST TIRE BT & 2 Yep <l Al <l
faamTawT § qu1 gER1 1SRl H| anféwa 334 § AIBRAT F TREAV BT Bl
forare 781 &, 99 Ug # 39 € W BT A 39 R W R <9, T GH
AT Y ITSTIE Tl Bl TATHEH! Bl $HBT BIs A6 FITE | 81 81 9k
T faeraeiiar 291 3R dcamTeR oy gl dfau et 9 59 39 &
IIH! fIB 3R Sl gea §, WABRI AN & I7h Hedrul $I 91a Hel ol
BRIV BT AT RIS, ST, BIST, HDBT, RIET, T, YRE, =T, FRIF qAT
TRIE B1 I8 R AR ! T1 fireft & S8 e =gyl a8 519 d& 721 et
TG TP ERT S HATITHRI ST & 29T, T (5 TRE DI DI TAdhEd!
&1 B A1ETI 37T AR s ISTHR < o, dle AIDBRAT § I of AT 37TH
&1 37T AT &5 § S of Al Iall Fofdll & b §HRT Aaed gR71 =12} 81l

#H 31 ofall 91 7 HEDHR Ueb UIRIAT SR HRAT AT b SHARY S
faenfirer 2, a8 98 gaR W a8, Iy faur dedf 81 a1 |9e g,
g9 S W S TRT &vd 2, I8 i1 39 fawm gl § 98 e &iR
HITOT & &7 H B 81 SH Sl 8RNI BrRIUTfA®T & SHGBT I8 IRHT haed & b
IE I9PT foharaaT ST f9m # x| I8 SRIUIfIdT BT ST 8, Faunid
TR g1 H 596 IR | 9gd Al TR A1 S FehdT gl ol dobeli® a9 Bidl &
G IABT FHCTHCY &1 BIdT, fharaas T8t 8Iar ok g &) gere 21 #§
HIfeTT & ATegH | 37U =ATIuTrdT I W1 HRAT g b IFHT I © b
SARTRTR @1 ST fem 7 srgarfad =1 I e iR weam 3 faen 4
AT BT =AU IDRT | &4 I8 SIS T8 © (4 g8 SHP [JuRid < S
S BIIYTIThT gIRT U1 §31T & SIoTY TS I8 Aled 37Tg
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21 3T H S 91T I HE BT § Rl aRE dve D PR I~ Bl 6l AT
AR < Pt IRFRRAMRY, IR <2 6 A1 &1 AFRIGAT IR AR 97 & oD
Al BT US ST BT AR 5 a9 & (oY FaAHT I I g1 {980 Pl
IR BRAT T8 U Y9 Hobel § G AT & 1 $1 S BT AT B 59 < Bl
ITIUTfThT TBY WhR B 3R 3T TABR bl UhR B Bls a1el 39
AT & BRI | 8l M| 37 a1 & A1 IYFHaf "eled, § =i
SR, FEFHAT AR H3 ABIGAT BT IM9R TSR B §U 9 fA9ud B

AT HRAT §| gIdTa |

SHRI H.K. JAVARE GOWDA (Karnataka): Madam, | support
this Bill. The Scheduled Castes and the Scheduled Tribes people are
the deprived classes of our society. To protect them from social
injustice and other forms of exploitation, this Bill must be passed.
Thank you.

THE DEPUTY CHAIRMAN: That is all. When we want you to
speak, you don't speak. When we do not want you to speak, you keep
on speaking.

*Riott srga weite (99 ok 9R): § 39 9a &1 ReR 9uic
BT g Sl gl iR vadl & Rialrel 9 feqew 81 v81 81 § b smuse
I H 39 B BT Jdoois (Gl ATed] § [ TH-HR TRBR B
HEATAH TRBRI - STH-HLHR b UTS! W TTged BT dIbRIGT Fd B
& 91 YHHS fhar 7 f S ft vt federmx fovar S # smuds faarad &
59 BISY &AM AT F IOIRY S {6 T8 I H 59 I Agdl ARDBIR
F I8 I AR 7 o1 vasis a1 © b g7 W gae! &1 g1l {3 Sy
I I8 HOR B

THE DEPUTY CHAIRMAN: Now I have no other alternative. The
discussion on the Constitution (Eighty-Eighth) Amendment Bill, 1999 is
over. We will have the voting when we have the requisite number. Till then
the House cannot sit in a vacuum. Now the Minister will reply to the debate.
After that we will take up the Constitution (Eighty-Sixth) Amendment Bill,
1999. 3MYHT I Ugll HIRC YT IHSHE [T 8 ?

SR ARGRERT o8 T 811 9 A9 R ugel 4 81 T 2

SHRIMATI VASUNDHARA RAJE: Madam, it is a matter of
great satisfaction for me to witness the overwhelming response of the
Members in support of the move of the Government for this
Constitutional Amendment.

*Transliteration of the speech in Persian script is available in the Hindi
version ol the Debate.
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Madam, as stated by the hon. Prime Minister in the Lok Sabha on
March 18, 1999, the Government had initiated A review of the five
Office Memoranda which were Issued by the Department of Personnel
and Training between January and August, 1997. As the House is
aware, the Government had, earlier, in the last Session of Parliament,
introduced a Constitutional Amendment Bill to overcome the adverse
effect of the O.M. dated August 29, 1997 towards fulfilment of the
promise of the hon. Prime Minister. With the support of this House and
that of the other House, the Constitution was amended to incorporate
article 16 (4B) vide the Constitution (Eighty-First Amendment) Act,
2000. The Members would be pleased to know that the Government
has already issued orders on July 20, 2000 for excluding the backlog
vacancies from the 50 per cent ceiling which had been imposed earlier
in August, 1997, in implementation of a Supreme Court judgement. As
far as the other three O.Ms are concerned, | would like to quickly go
through those also, As per the O.M. dated- January 30, 1997, based
on the Supreme court judgement in the case of Sirpal Singh Chauhan,
if a SC/ST candidate had been promoted earlier, by virtue of the rule of
reservation/roster, than his senior general candidate, and the' senior
general candidate has been promoted later on, in deciding the higher
grade, the general candidate would get the seniority over such earlier
promoted SC/ST candidate. The Five-Judge Constitution Bench of the
Supreme Court has since reaffirmed the earlier judgement in the Birpal
Singh Chauhan case. It has been decided to await the outcome-of the
petition pending in the Supreme Court on the contents of article 16
(4A) of thft Constitution. And in another petition challenging the
inclusion of the Tamil Nadu Act (45) of 1994 in the Ninth Schedule of
the Constitution, as per the O.M. dated July 2, 1997, based on the
Supreme Court Judgement k> the R.K. Sabharwal's case, the
reservation has to be related to posts and not to vacancies;
accordingly, the vacancy-based roster was replaced; by post-based
roster. The advice of the Attorney-General, in this matter, has been
obtained and the issue is at an advanced stage of consideration. As
far as the O.M. dated August 13, 1997, consequent to the Supreme
Court judgement in the Indira Sawhney case, the memorandum issued
in pursuance of article 16 (4A) of the Constitution continues
reservation in promotion for SCs and STs beyond 15.11.1997. But for
this memorandum, reservation and promotion would have ceased to
exist after 15.11.1997 in terms of the Supreme Court judgement in the
Indira Sawhney case. It has been decided to await the outcome of the
petition pending in the Supreme court on the contents of article 16 (4A)
of the Constitution. Hence, the present Bill is another step
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taken by this Government, in fulfilment of the promise of the hon.
Prime Minister in regard to the O.M dated July 22, 1997 that was
issued, in fmpiementation of the Supreme Court Judgement in the
case of S.Vinod Kumar vs. Union of India. The move also reflects the
prime concern of the Government towards the cause of welfare of the
Scheduled Castes and Scheduled Tribes.

The ambit of reservation policy is very wide and the Members
have raised various points touching different aspects of the
reservation policy. | appreciate the concern of the Members for the
welfare of the Scheduled Castes and Scheduled Tribes. | would like to
quickly go through some of the points that have been made by them.
Dr. Faguni Ram has welcomed the Biil and | thank him for that. He
has said that this Bill would accelerate the promotion of SC and ST
candidates. And | have taken note of the points which have been
raised by the hon. Member. Shri Ram Nath Kovind was saying that
the legislation on reservation should be kept outside the purview of
the courts.

Here, | would like to mention that a legislation of this type and
its inclusion in the Ninth Schedule is not considered desirable for
some reasons. The prime reason among them is that the Supreme
Court has, during the last few years, given a number of judgments on,
and interpretations of, the provisions of the Constitution and the
Government has been considering steps to overcome the adverse
effect of these judgments in view of the five OMs issued by this
Department between January and August 1997. The legal validity of
the instructions has specifically been upheld by the Supreme Court in
the Indira Sawhney case. The executive instructions issued by the
DOPT, derived from Article 16(4) of the Constitution, come within the
meaning of law. No legal deficiency has been apprehended in the
implementation of the policy. Executive instructions have the
advantage of flexibility to meet the emerging needs and such flexibility
could not always be provided by legislative enactment, and flouting of
executive instructions on reservation amounts to misconduct, making
the .elinquent official liable to disciplinary action against the Conduct
Rules, and ii*e legislation on reservation made by the Government Qf
Tamil Nadu and included in the Ninth Schedule is already challenged
in the Supreme Court. The Tamil Nadu Government has made an
application for early hearing and it will be quite advisable to await the
outcome of that.

As far as Shri Ram Deo Bhandari is concerned, he has
highlighted the point about the backlog of vacancies. This will be
taken care of by the
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last Constitutional Amendment under which backlog of vacancies can
now be fulfilled beyond the 57% reservation mark. Again, he
mentioned about relaxation in qualifying marks and standards. It will
be appreciated that the amendment to the Constitution, as proposed
through this Bill, cannot be done retrospectively. Then, there was a
point raised by him about reservations in judiciary. The National
Convention of SC/ST MPs had also made this recommendation. The
Department of Justice had been consulted and as per articles 233,
234 and 235 of the Constitution, matters relating to appointment,
promotion and posting of persons in district and subordinate judiciary
are within the purview of the respective State Governments and the
High Courts. No provision exists in the Constitution of India for
reservation in respect of any class or category of persons for
appointment as judges of High Courts and Supreme Court.

Shri Khagen Das has supported the Bill. | thank him very
much. He has talked about land being taken away from the SCs and
the STs. | am sure this point is being taken care of by the Department
of Rural Development while dealing with the issue of land reforms.
Then, Shri Thirunavukkarasu has also supported the Bill and | thank
him. The proposed amendment would accelerate the promotion of
SC/ST candidates as there are now relaxed standards that have been
provided. Shri Margabandu raised the point about the OBCs. The
question of extending the provisions of the Bill to the Backward
Classes does not arise as there is no reservation in promotion for the
Other Backward Classes. Shri Moolchand Meena has said that the
National Commission for SCs and STs should be consulted in all
matters concerning reservation. The Commission is already consulted
on all major policy matters in terms of articles 338 and 339 of the
Constitution. You have also talked about comprehensive legislation in
the Ninth Schedule, to which | have already replied. You have also
asked for penal action against defaulting officers. Such action can be
taken against defaulting officers under the relevant Conduct Rules
and instructions relating to reservation have the force of law and their
violation <s taken very seriously. You did mention the fact that you
were v* appreciative of the fact that the Prime Minister has finally
brought this BIlE | am happy to say that in the 13 days that he was in
power, he made a promise and within the 13 months of his coming
back to power, he has fulfilled that promise which is, | believe, more
than, | can say, what most other Governments did. As far as Dr.
Selvie Das is concerned, she has supported the Bill and | thank her
very much for it. She has suggested lower qualifying marks for SCs
and STs. This would be achieved in a way
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now. After the Constitution amendment, lower qualifying marks in
direct recruitment are already permissible. | also thank Mr. Gandhi
Azadand Mr. Alladi P. Rajkumar for their very valuable contribution. |
also thank Shri K. BV Krishna Murthy. You have said that the
Government should-ensurg filling" up of the backlog of vacancies. This
wilt be done through the OM of 20" July. You have speken about
reservation in judiciary and a comprehensive legislation on
reservations to which | have already replied earliej. You hava also
spoken about issuing of orders for filling up of the backlog vacancies.
As | said, orders have been issued on 27". As far as General Shankar
Roy Chowdhury's point is concerned, he wanted to know whether
there is any conflict between the Judiciary and the Legislature. No, Sir,
there is no conflict between the two. The Bill has been brought in to
fulfil the aspirations of the Scheduled Castes and Scheduled Tribes in
getting accelerated promotions. | thank Shri Eduardo Faleiro for his
valuable contribution. | also thank Jamunadeviji, Sangh Priya
Gautamji, Javare Gowdaji and Mirza Abdul Rashid ..{Interruptions)...
Thank "you all very much for your useful contribution to the debate.

Madam, finally, | would only say that the Members would
appreciate that the scope of this Bill is limited to restoring the
relaxations of qualifying marks in standards of evaluation and matters
of promotion. |, therefore, request the Members to extend their support
to the Government in passing the proposed Constitution (Eighty-eighth
Amendment) Bill so that the persons from the Scheduled Castes and
Scheduled Tribes communities restart enjoying the benefits of
relaxations which were available to them before the issue of the
Memorandum dated 22™ July, 1997. With these words, Madam, |
would commend the Bill for passage by this House.

THE DEPUTY CHAIRMAN: | am happy that you thanked
everybody while replying to the debate because we needed this
breathing time. | am happy to announce that there are requisite
number of Members present in the House. ../Interruptions)... Where is
the Minister of Parliamentary Affairs? ../Interruptions)...He should also
come because he is a Member of this House. ../Interruptions)... | was
worried because i was counting all the time, end the Members were
going out. My calculations were going haywire. So, | was going to
announce that 'please don't leave your seat' because my mathematics
is at a stretch. ../Interruptions)...

I shall now put the motion for consideration of the Bill to vote.
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THE DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Constitution of India, be
taken into consideration."

The House divided.

THE DEPUTY CHAIRMAN: Ayes - 140
Noes - Nit
Ayes -140

Shri Parmeshwar Kumar Agarwalla
Shri S. Agniraj

Shri S.S. Ahluwalia

Shri Akhilesh Das

Shri Anil Kumar

Shri B.P. Apte

Shri Gandhi Azad

Shri Gulam Nabi Azad

Shri Bachani Lekhraj

Shri Santosh Bagrodia

Shri Balkavi Bairagi

Shrimati Jamana Devi Barupal
Shri Nilotpal Basu

Prof. Ram Deo Bhandary

Shri Hansraj Bhardwaj

Shri Karnendu Bhattacharjee
Shri Manoj Bhattacharya

Sardar Balwinder Singh Bhundar
Shri S.R. Bommai
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Shri Drupad Borgohain
Shrimati Chandresh Kumari
Shri T.N. Chaturvedi

Shri S.B. Chavan

Shri Khagen Das

Dr. M.N. Das

Dr. (Ms.) P. Selvie Das

Dr. Biplab Dasgupta

Shri Anantray Devshanker Dave
Shri Sukh Dev Singh Dhindsa
Shrimati Saroj Dubey

Shri V.P. Duraisamy

Dr. Faguni Ram

Shri Eduardo Faleiro

Shri Oscar Fernandes

Shri Sangh Priya Gautam

Shri R. P. Goenka

Shri H.K. Javare Gowda

Shri Vedprakash P. Goyal
Shri Htphei

Shri CM. Ibrahim

Shri Arun Jaitley
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Shri M.A. Kadar

Shri Kanshi Ram

Dr. Karan Singh

Shri Swaraj Kaushal

Shri Rama Shanker Kaushik
Shri Suresh A. Keshwani
Shri Aimaduddin Ahmad Khan (Durru)
Shri K.M. Khan

Shri K. Rahman Khan

Shri Ramachandra Khuntia
Dr. A.R. Kidwai

Shri Ram Nath Kovind

Shri Lachhman Singh

Prof. A. Lakshmisagar

Shri Pramod Mahajan

Shri Mahendra Prasad

Shri Bhagatfam Manhar
Shri O.S. Manian

Dr. Manmohan Singh

Shri R. Margabandhu

Shri Md. Salim

Shri Moolchand Meena
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Shri Ranganath Misra

Shri Dipankar Mukherjee
Shri Pranab Mukherjee
Shri K.B. Krishna Murfhy
Shri M. Rajasekara Murthy
Dr. Y. Radhakrishna Murty
Shrimati Jayaprada Nahata
Shri M. Venkaiah Naidu
Shri S.Niraikulathan

Shri Sanjay Nirupam

Shri Onward L. Nongtdu
Shri Suresh Pachouri
Shrimati Chandra Kala Pandey
Shri Raju Parmar

Dr. A. K. Patel

Shri S. Ramachandran Piliai
Shri CO. Poulose

Shri Satish Pradhan

Shri Ravi Shankar Prasad
Shri Balbir K.  Punj

Shri Abdul Gaiyur Qureshi
Shri V.V. Raghavan
Shrimati Kum Kum Rai
Shri Lapat Rai

Shrimati Bimba Raikar

Shri O. Rajagopal
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Dr. Alladi P. Rajkumar

Shri C. Ramachandraiah
Shri Cho S. R&maswamy
Shri K. Kalavenkata Rao
Shri K. Rama Mohana Rao
Mirza Abdul Rashid

Prof. (Shrimati) Bharati Ray
Miss Mabel Rebello

Shri Nabam Rebia

Shri Solipeta Ramachandra
Reddy

Shri Abani Roy

Shri Ramachandraiah Rumandla
Shri K.M. Saifultah

Shri N.K.P. Salve

Shri Manmohan Samal
Prof. M. Sankaralingam
Shrimati Basanti Sarma
Shri Bratin Sengupta
Shrimati Savita Sharda
Shri Sharief-Ud-Din Shariq
Dr. Mahesh Chandra Sharma
Shri Arun Shourie

Shri Rajeev Shukla

Shri Arjun Singh

Shri Birabhadra Singh

Shri Devi Prasad Singh
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Shri Jaswant Singh

Shri Raj Mohinder Singh

Shri Rajiv Ranjan Singh

Shri W. Angou Singh

Shri B.P. Singhal

Shri Rama Muni Reddy

Sirigireddy

Shri P.N. Siva

Shri S. Sivasubramanian

Shri Gopalsinh G. Solanki

Shrimati Ambika Soni

Shri P. Soundararajan

Shri Ka. Ra< Subbian

Shri N. Thalavai Sundaram

Shri Rajnath Singh 'Surya'

Shrimati Sushma Swaraj

Shri C.P. Thirunavukkarasu

Miss Frida Topno

Shri Suryabhan Patil Vahadane

Shrimati Vanga Geetha

Prof. R. B. S. Varma

Shri A. vljaya Raghavan

Shri S. Viduthalai Vrrumbi

Shri Ranjan Prasad Yadav

Shri Vijay Singh Yadav

Shri Khan Ghufran Zahidi
Noes - Nill
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The motion was carried by a majority of the total membership of the

House and by a majority of not less than two-thirds of the Members

present and

voting.

THE DEPUTY CHAIRMAN: The question is:

"That clause 2 stand part of the Bill."
The House divided.

THE DEPUTY CHAIRMAN: Ayes -

Noes -
Ayes - 140

Shri Parmeshwar Kumar Agarwaila
Shri S. Agniraj Shri S.S. Ahluwalia
Shri Akhilesh Das Shri Anil Kumar
Shri B.P. Apte Shri Gandhi Azad
Shri Gulam Nabi Azad

Shri Bachani Lekhraj

Shri Santosh Bagrodia

Shri Baikavi Bairagi

Shrimati Jamana Devi Barupal

Shri Nilotpal Basu

Prof. Ram Deo Bhandary

Shri Hansraj Bhardwaj

Shri Karnendu Bhattacharjee

Shri Manoj Bhattacharya

Sardar Balwinder Singh Bhundar

744

140
Nil



[17 AUGUST, 2000] RAJYA SABHA

Shri S.R. Bommai

Shri Drupad Borgohain
Shrimati Chandresh Kumari
Shri T.N. Chaturvedi

Shri S.B. Chavan

Shri Knagen Das

Dr. M.N. Das

Dr. (Ms.) P. Selvie Das

Dr. Biplab Dasgupta

Shri Anantray Devshanker Dave
Shri Sukh Dev Singh Dhindsa
Shrimati Sa.oj Dubey

Shri V.P, Duraisamy

Dr. Faguni Ram

Shri Eduardo Faleiro

Shri Oscar Fernandes

Shri Sangh Priya Gautam
Shri R. P. Goenka

Shri H.K. Javare Gowda
Shri Vedprakash P.Goya!
Shri Hiphei

Shri CM. Ibrahim

Shri Arun Jaitley

Shri M.A. Kadar

Shri Kanshi Ram

Dr. Karan Singh
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Shri Swaraj Kaushal

Shri Rama Shanker Kaushik
Shri Suresh A. Keshwani
Shri Aimaduddin Ahmad Khan
(Durru)

Shri K.M. Khan

Shri K. Rahman Khan

Shri Ramachandra Khuntia
Dr. A.R. Kidwai

Shri Ram Nath Kovind

Shri Lachhman Singh

Prof. A. Lakshmisagar

Shri Pramod Mahajan

Shri Mahendra Prasad

Shri Bhagatram Manhar
Shri O.S. Manian

Dr. Manmohan Singh

Shri R. Margabandu

Shri Md. Salim

Shri Moolchand Meena
Shri Ranganath Misra

Shri Dipankar Mukherjee
Shri Pranab Mukherjee
Shri K.B. Krishna Murthy
Shri M. Rajasekara Murthy
Dr. Y. Radhakrishna Murty
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Shrimati Jayaprada Nahata
Shri M. Venkaiah Nlaidu
Shri S. Niraikulathan

Shri Sanjay Nirupam

Shri Onward L. Nongtdu
Shri Suresh Pachouri
Shrimati Chandra Kala Pandey
Shri Raju Parmar

Dr. A. K. Patel

Shri S. Ramachandran Pillai
Shri CO. Pouiose

Shri Satish Pradhan

Shri Ravi Shankar Prasad
Shri Balbir K.  Punj

Shri Abdul Gaiyur Qureshi
Shri V.V. Raghavan
Shrimati Kum Kum Rai
Shri Lajpat Rai

Shrimati Bimba Raikar

Shri O. Rajagopal

Dr. Ailadi P. Rajkumar

Shri C. Ramachandraiah
Shri Cho S. Ramaswamy
Shri K. Kalavenkata Rao
Shri K. Rama Mohana Rao
Mirza Abdul Rashid
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Prof. (Shrimati) Bharati Ray

Miss Mabel Rebello

Shri Nabam Rebia

Shri Soiipeta Ramachandra Reddy

Shri Abani Roy

Shri Ramachandraiah Rumandla

Shri K.M. Saifullah

Shri N.K.P. Salve

Shri Manmohan Samal

Prof. M. Sankaralingam

Shrimati Basanti Sarma

Shri Bratin Sengupta

Shrimati Savita Sharda

Shri Sharief-Ud-Din Shariq

Dr. Mahesh Chandra Sharma

Shri Arun Shourie

Shri Rajeev Shukla

Shri Arjun Singh

Shri Birabhadra Singh

Shri Devi Prasad Singh

Shri Jaswant Singh

Shri Raj Mohinder Singh

Shri Rajiv Ranjan Singh

Shri W. Angou Singh

Shri B.P. Singhal

Shri Rama Muni Reddy Sirigireddy
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Shri P.N. Siva

Shri S. Sivasubramanian

Shri Gopalsinh G. Solanki

Shrimati Ambika Soni

Shri P. Soondararajan

Shri Ka. Ra. Subbian

Shri N. Thalavai Sundaram

Shri Rajnath Singh 'Surya’

Shrimati Sushma Swaraj

Shri C.P. Thirunavukkarasu

Miss Frida Topno

Shri Suryabhan Pati! Vahadane

Shrimati Vanga Geetha

Prof. R. B. S. Varma

Shri A. Vijaya Raghavan

Shri S. Vlduthalai Virumbi

Shri Ranjan Prasad Yadav

Shri Vljay Singh Yadav

Shri Khan Ghufran Zahidi
Noes- Nil

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two-thirds of the Members
present and

voting.

Clause 2 was added to the Bill.

THE DEPUTY CHAIRMAN: Now, | will take up Clause 1.
There is one amendment by Shrimati Vasundhara Raje.
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Clause-1 - Short Title

SHRIMATI VASUNDHARA RAJE: Madam, | move:

@ That at page 1, line 3 for the words, brackets and
figure
"(Eighty-eighth Amendment) Act, 1999" the words,
brackets and figure "(Eighty-second Amendment)
Act, 2000' be substituted.

THE DEPUTY CHAIRMAN: Now, | shall put Amendment (No.
2)
moved by Smt. Vasundhara Raje to vote. The question is:
)] That at page 1, line 3, for the words, brackets and
figure "(Eighty-eighth Amendment) Act, 1999" the words,

brackets and figure "(Eighty-second Amendment) Act,
2000' be substituted

The House divided

THE DEPUTY CHAIRMAN: Ayes - 140
Noes - Nil
Ayes - 140

Shri Parmeshwar Kumar Agarwalla
Shri S. Agniraj

Shri S.S. Ahluwalia
Shri Akhilesh Das

Shri Anil Kumar

Shri B.P. Apte

Shri Gandhi Azad

Shri Ghulam Nabi Azad
Shri Bachani Lekhraj
Shri Santosh Bagrodia
Shri Balkavi Bairagi
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Shrimati Jamana Devi Barupal
Shri Nilotpal Basu

Prof. Ram Deo Bhandary

Shri Hansraj Bhardwaj

Shri Karnendu Bhattacharjee
Shri Manoj Bhattacharya
Sardar Balwinder Singh Bhundar
Shri S.R. Bommai

Shri Drupad Borgohain
Shrimati Chandresh Kumari

Shri T.N. Chaturvedi

Shri S.B. Chavan

Shri Khagen Das

Dr. M.N. Das

Dr. (Ms.) P. Selvie Das

Dr. Biplab Dasgupta

Shri Anantray Devshanker Dave
Shri Sukh Dev Singh Dhindsa
Shrimati Saroj Dubey

Shri V.P. Duraisamy

Dr. Faguni Ram

Shri Eduardo Faleiro

Shri Oscar Fernandes

Shri Sangh Priya Gautam

Shri R. P. Goenka
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Shri H.K. Javare Gowda
Shri Vedprakash P.Goya!
Shri Hiphei

Shri CM. Ibrahim

Shri Arun Jaitiey

Shri MA Kadar

Shri Kanshi Ram

Dr. Karan Singh

Shri Swaraj Kaushal

Shri Rama Shanker Kaushik
Shri Suresh A. Kesriwani
Shri Aimaduddin Ahmad Khan (Durru)
Shri K.M. Khan

Shri K. Rahman Khan

Shri Ramachandra Khuntia
Dr. A.R. Kidwai

Shri Ram Nath Kovind
Shri Lachhman Singh

Prof. A. Lakshmisagar

Shri Pramod Mahajan

Shri Mahendra Prasad
Shri Bhagatram Manhar
Shri O.S. Manian

Dr. Manmohan Singh

Shri R. Margabandu

Shri Md. Salim
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Shri Moolchand Meena
Shri Ranganath Misra

Shri Dipankar Mukherjee
Shri Pranab Mukherjee
Shri K.B. Krishna Murthy
Shri M. Rajasekara Murthy
Dr. Y. Radhakrishna Murty
Shrimati Jayaprada Nahata
Shri M. Venkaiah Naidu
Shri S.Niraikulathan

Shri Sanjay Nirupam

Shri Onward L. Nongtdu
Shri Suresh Pachouri
Shrimati Chandra Kala Pandey
Shri Raju Parmar

Dr. A. K. Patel

Shri S. Ramachandran Piilai
Shri CO. Poulose

Shri Satish Pradhan

Shri Ravi Shankar Prasad
Shri Balbir K.  Punj

Shri Abdul Gaiyur Qureshi
Shri V.V. Raghavan
Shrimati Kum Kum Rai

Shri Lajpat Rai

Shrimati Bimba Raikar
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Shri 0, Rajagopai

Dr. Alladi P. Rajkumar

Shri C. Ramachandraiah

Shri Cho S. Ramaswamy
Shri K. Kalavenkata Rao
Shri K. Rama Mohana Rao
Mirza Abdul Rashid

Prof. (Shrimati) Bharati Ray
Miss Mabel Rebeilo

Shri Nabam Rebia

Shri Solipeta Ramachandra Reddy
Shri Abani Roy

Shri Ramachandraiah Rumandia
Shri KM Saifullah

Shri N.'K.P. Salve

Shri Man Mohan Sama!

Prof. M. Sankaralingam
Shrimati Basanti Sarma

Shri Bratin Sengupta
Shrimati Savita Sharda

Shri Sharief-Ud-Din Shariq
Dr. Mahesh Chandra Sharma
Shri Arun Shourie

Shri Rajeev Shukla

Shri Arjun Singh

Shri Birabhadra Singh
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Shri Devi Prasad Singh

Shri Jaswant Singh

Shri Raj Mohinder Singh

Shri Rajiv Ranjan Singh

Shri W. Angou Singh

Shri B.P. Singhal

Shri Rama Muni Reddy

Sirigireddy

Shri P.N. Siva

Shri S. Sivasubramanian

Shri Gopalsinh G. Solanki

Shrimati Ambika Soni

Shri P. Soundararajan

Shri Ka. Ra. Subbian

Shri N. Thaiavai Sundaram

Shri Rajnath Singh 'Surya’

Shrimati Sushma Swaraj

Shri C.P. Thirunavukkarasu

Miss Frida Topno

Shri Suryabhan Patil Vahadane

Shrimati Vanga Geetha

Prof. R. B. S. Varma

Shri A. vljaya Raghavan

Shri S. Viduthalai Virumbi

Shri Ranjan Prasad Yadav

Shri Vijay Singh Yadav

Shri Khan Ghufran Zahidi
Noes - Nill
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The motion was carried by a majority of the total membership of the
House and by a majority of not less than two thirds of the Members
present and voting.

Clause 1, as amended, was added to the Bill.
Enacting Formula

THE DEPUTY CHAIRMAN: There is one amendment by
Shrimati Vasundhara Raje.

SHRIMATI VASUNDHARA RAJE: Madam, | move:

@ That at page 1, line 1, for the word "Fiftieth" the
word
"Fifty-first be substituted.

THE DEPUTY CHAIRMAN: Now, | shall put Amendment
(No.1) moved by Shrimati Vasundhara Raje to Vote. The

question is:
@ That at page 1, line 1, for the word "Fiftieth" the
word

"Fifty-first" be substituted.
The House divided
THE DEPUTY CHAIRMAN: Ayes  -140
Noes - Nil
Ayes - 140
Shri Parmeshwar Kumar Agarwalla
Shri S. Agniraj
Shri S.S. Ahluwalia
Shri Akhilesh Das
Shri Anil Kumar
Shri B.P. Apte
Shri Gandhi Azad
Shri Gulam Nabi Azad
Shri Bachani Lekhraj
Shri Santosh Bagrodia

756



[17 AUGUST, 2000] RAJYA SABHA

Shri Balkavi Bairagi

Shrimati Jamana Devi Barupal
Shri Nilotpal Basu

Prof Ram Deo Bhandary

Shri Hansraj Bhardwaj

Shri Karnendu Bhattacharjee
Shri Manoj Bhattacharya
Sardar Balwinder Singh Bhundar
Shri S.R. Bommai

Shri Drupad Borgohain
Shrimati Chandresh Kumari
Shri T.N. Chaturvedi

Shri S.B. Chavan

Shri Khagen Das

Dr. M.N. Das

Dr. (Ms.) P. Selvie Das

Dr. Biplab Dasgupta

Shri Anantray Devshanker Dave
Shri Sukh Dev Singh Dhindsa
Shrimati Saroj Dubey

Shri V.P. Duraisamy

Dr. Faguni Ram

Shri Eduardo Faleiro

Shri Oscar Fernandes

Shri Sangh Priya Gautam

Shri R. P. Goenka
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Shri H.K. Javare Gowda
Shrt Vedprakash P.

Goyal Shri Hiphei Shri
CM. Ibrahim Shri Arun
Jaitley

Shri M.A. Kadar

Shri Kanshi Ram

Dr. Karan Singh

Shri Swaraj Kaushal

Shri Rama Shanker Kaushik
Shri Suresh A. Keshwani
Shri Aimaduddin Ahmad Khan (Durru)
Shri K.M. Khan

Shri K. Rahman Khan

Shri Ramachandra Khuntia
Dr. A.R. Kidwai

Shri Ram Nath Kovind

Shri Lachhman Singh

Prof. A. Lakshmisagar

Shri Pramod Mahajan

Shri Mahendra Prasad

Shri Bhagatram Manhar
Shri O.S. Manian

Dr. Manmohan Singh

Shri R. Margabandu
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Shri Md. Salim

Shri Moolchand Meena
Shri Ranganath Misra

Shri Dipankar Mukherjee
Shri Pranab Mukherjee

Shri K.B. Krishna Murthy
Shri M. Rajasekara Murthy
Dr. Y. Radhakrishna Murty
Shrimati Jayaprada Nahata
Shri M. Venkaiah Naidu
Shri S.Niraikulathan

Shri Sanjay Nirupam

Shri Onward L. Nongtdu
Shri Suresh Pachouri
Shrimati Chandra Kala Pandey
Shri Raju Parmar

Dr. A. K. Patel

Shri S. Ramachandran Pillai
Shri CO. Poulose

Shri Satish Pradhan

Shri Ravi Shankar Prasad
Shri Balbir K.  Punj

Shri Abdul Gaiyur Qureshi
Shri V.V. Raghavan
Shrimati Kum Kum Rai
Shri Lajpat Rai
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Shrimati Bimba Raikar

Shri O. Rajagopal

Dr. Alladi P. Rajkumar

Shri C. Ramachandraiah

Shri Cho S. Ramaswamy
Shri K. Kalavenkata Rao

Shri K. Rama Mohana Rao
Mirza Abdul Rashid

Prof. (Shrimati) Bharati Ray
Miss Mabel Rebello

Shri Nabam Rebia

Shri Solipeta Ramachandra Reddy
Shri Abani Roy

Shri Ramachandraiah Rumandla
Shri K.M. Saifullah

Shri N.K.P. Salve

Shri Manmohan Samal

Prof. M. Sankaralingam
Shrimati Basanti Sarma

Shri Bratin Sengupta
Shrimati Savita Sharda

Shri Sharief-Ud-Din Shariq
Dr, Mahesh Chandra Sharma
Shri Arun Shpurie

Shri Rajeev Shukla

Shri Arjun Singh

760

[17 AUGUST, 2000]



[17 AUGUST, 2000] RAJYA SABHA

Shri Birabhadra Singh

Shri Devi Prasad Singh

Shri Jaswant Singh

Shri Raj Mohinder Singh

Shri Rajiv Ranjan Singh

Shri W. Angou Singh

Shri B.P. Singhal

Shri Rama Muni Reddy

Sirigireddy

Shri P.N. Siva

Shri S. Sivasubramanian

Shri Gopalsinh G. Solanki

Shrimati Ambika Soni

Shri P. Soundararajan

Shri Ka. Ra. Subbian

Shri N. Thalavai Sundaram

Shri Rajnath Singh 'Surya’

Shrimati Sushma Swaraj

Shri C.P. Thirunavukkarasu

Miss Frida Topno

Shri Suryabhan Patil Vahadane

Shrimati Vanga Geetha

Prof. R. B. S. Varma

Shri A. Vijaya Raghavan

Shri S. Viduthalai Virumbi

Shri Ranjan Prasad Yadav

Shri vijay Singh Yadav

Shri Khan Ghufran Zahidi
Noes - Nil
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The motion was carried by a majority of the total membership of the
House and by a majority of not less than two thirds of the Members
present and

voting.

The Enacting Formula, as amended, was added to

the Bill. THE DEPUTY CHAIRMAN: Now, the

question is: "That the Title stand part of the Bill."
The House divided

THE DEPUTY CHAIRMAN: Ayes - 140
Noes - Nil
Ayes - 140

Shri Parmeshwar Kumar Agarwalla
Shri S. Agniraj

Shri S.S. Ahluwalia

Shri Akhilesh Das

Shri Anil Kumar

Shri B.P. Apte

Shri Gandhi Azad

Shri Gulam Nabi Azad

Shri Bachani Lekhraj

Shri Santosh Bagrodia

Shri Balkavi Bairagi

Shrimati Jamana Devi Barupal
Shri Nilotpal Basu

Prof Ram Deo Bhandary

Shri Hansraj Bhardwaj

Shri Karnendu Bhattacharjee

Shri Manoj Bhattacharya
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Sardar Balwinder Singh Bhundar
Shri S.R. Bommai

Shri Drupad Borgohain
Shrimati Chandresh Kumari
Shri T.N. Chaturvedi

Shri S.B. Chavan

Shri Khagen Das

Dr. M.N. Das

Dr. (Ms.) P. Selvie Das

Dr. Biplab Dasgupta

Shri Anantray Devshanker Dave
Shri Sukh Dev Singh Dhindsa
Shrimati Saroj Dubey

Shri V.P. Duraisamy

Dr. Faguni Ram

Shri Eduardo Faleiro

Shri Oscar Fernandes

Shri Sangh Priya Gautam
Shri R. P. Goenka

Shri H.K. Javare Gowda

Shri Vedprakash P. Goyal
Shri Hiphei

Shri CM. Ibrahim

Shri Arun Jaitiey

Shri M.A. Kadar

Shri Kanshi Ram
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Dr. Karan Singh

Shri Swaraj Kaushal

Shri Rama Shanker Kaushik
Shri Suresh A. Keshwani
Shri Aimaduddin Ahmad Khan (Durru)
Shri KM Khan

Shri K. Rahman Khan

Shri Ramachandra Khuntia
Dr. AR. Kidwai

Shri Ram Nath Kovind

Shri Lachhman Singh

Prof. A. Lakshmisagar

Shri Pramod Mahajan

Shri Mahendra Prasad

Shri Bhagatram Manhar
Shri O.S. Manian

Dr. Manmohan Singh

Shri R. Margabandu

Shri Md. Salim

Shri Moolchand Meena
Shri Ranganath Misra

Shri Dtpankar Mukherjee
Shri Pranab Mukherjee
Shri K.B. Krishna Murthy
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Shri M. Rajasekara Murthy
Dr. Y. Radhakrishna Murty
Shrimati Jayaprada Nahata
Shri M. Venkaiah Naidu
Shri S.Niraikutathan

Shri Sanjay Nirupam

Shri Onward L. Nongtdu
Shri Suresh Pachouri
Shrimati Chandra Kala Pandey
Shri Raju Parmar

Dr. A. K. Patel

Shri S. Ramachandran Pillai
Shri CO. Poulose

Shri Satish Pradhan

Shri Ravi Shankar Prasad
Shri Balbir K.  Punj

Shri Abdul Gaiyur Qureshi
Shri V.V. Raghavan
Shrimati Kum Kum Rai

Shri Lajpat Rai

Shrimati Bimba Raikar

Shri O. Rajagopal

Dr. Alladi P. Rajkumar

Shri C. Ramachandraiah
Shri Cho S. Ramaswamy

Shri K. Kalavenkata Rao

765



RAJYA SABHA

Shri K. Rama Mohana Rao
Mirza Abdul Rashid

Prof. (Shrimati) Bharati Ray
Miss Mabel Rebetlo

Shri Nabam Rebia

Shri Solipeta Ramachandra Reddy
Shri Abani Roy

Shri Ramachandraiah Rumandia
Shri K.M. Saifuflah

Shri N.K.P. Salve

Shri Manmohan Samal

Prof. M. Sankaralingam
Shrimati Basanti Sarma

Shri Brat in Sengupta
Shrimati Savita Sharda

Shri Sharief-Ud-Din Shariq
Dr. Mahesh Chandra Sharma
Shri Arun Shourie

Shri Rajeev Shukla

Shri Arjun Singh

Shri Birabhadra Singh

Shri Devi Prasad Singh

Shri Jaswant Singh

Shri Raj Mohinder Singh

Shri Rajiv Ranjan Singh

Shri W. Angou Singh
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Shri B.P. Singhal
Shri Rama Muni Reddy Sirigireddy
Shri P.N. Siva
Shri S. Sivasubramanian
Shri Gopalsinh G. Solanki
Shrimati Ambika Soni
Shri P. Soundararajan
Shri Ka. Ra. Subbian
Shri N. Thalavai Sundaram
Shri Rajnath Singh 'Surya’
Shrimati Sushma Swaraj
Shri C.P. Thirunavukkarasu
Miss Frida Topno
Shri Suryabhan Patil Vahadane
Shrimati Vanga Geetha
Prof. R. B. S. Varma
Shri A. Vijaya Raghavan
Shri S. Viduthaiai VIrumbi
Shri Ranjan Prasad Yadav
Shri Vijay Singh Yadav
Shri Khan Ghufran Zahidi
Noes - Nil

Tfte motion was carried by a majority of the total membership of the
House and by a majority of not less than two thirds of the Members
present and

voting.

The Title was added to the Bill.
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SHRIMATI VASUNDHARA RAJE: Madam, | move:
"That the Bill, as amended, be passed.”
THE DEPUTY CHAIRMAN: Now, the question is: "That
the Bill, as amended, be passed.”
The House divided
THE DEPUTY CHAIRMAN: Ayes
-Noes Ayes
-140
Shri Parmeshwar Kumar Agarwalla
Shri S. Agniraj
Shri S.S. Ahluwalia
Shri Akhilesh Das
Shri Anil Kumar
Shri B.P. Apte
Shri Gandhi Azad
Shri Gulam Nabi Azad
Shri Bachani Lekhraj
Shri Santosh Bagrodia
Shri Balkavi Bairagi
Shrimati Jamana Devi Barupal
Shri Nilotpal Basu
Prof Ram Deo Bhandary
Shri Hansraj Bhardwaj
Shri Karnendu Bhattacharjee
Shri Manoj Bhattacharya
Sardar Balwinder Singh Bhundar
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Shri S.R. Bommai

Shri Drupad Borgohain
Shrimati Chandresh Kumatri
Shri T.N. Chaturvedi

Shri S.B. Chavan

Shri Khagen Das

Dr. M.N. Das

Dr. (Ms.) P. Selvie Das

Dr. Biplab Dasgupta

Shri Anantray Devshanker Oave
Shri Sukh Dev Singh Dhindsa
Shrimati Saroj Dubey

Shri V.P. Duraisamy

Dr. Faguni Ram

Shri Eduardo Faleiro

Shri Oscar Femandes

Shri Sangh Priya Gautam
Shri R. P. Goenka

Shri H.K. Javare Gowda
Shri Vedprakash P.Goyal
Shri Hiphei

Shri CM. Ibrahim

Shri Arun Jaitley

Shri MA Kadar

Shri Kanshi Ram

Dr. Karan Singh
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Shri Swaraj Kaushal

Shri Rama Shanker Kaushik
Shri Suresh A. Keshwani
Shri Aimaduddin Ahmad Khan (Durru)
Shri K.M. Khan

Shri K. Rahman Khan

Shri Ramachandra Khuntia
Dr. A.R. Kidwai

Shri Ram Nath Kovind
Shri Lachhman Singh

Prof. A. Lakshmisagar

Shri Pramod Mahajan

Shri Mahendra Prasad
Shri Bhagatram Manhar
Shri O.S. Manian

Dr. Manmohan Singh

Shri R. Margabandu

Shri Md. Salim

Shri Moolchand Meena
Shri Ranganath Misra

Shri Dipankar Mukherjee
Shri Pranab Mukherjee
Shri K.B. Krishna Murthy
Shri M. Rajasekara Murthy
Dr, Y. Radhakrishna Murty
Shrimati Jayaprada Nahata
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Shri M. Venkaiah Naidu
Shri S. Niraikulathan

Shri Sanjay Nirupam

Shri Onward L. Nongtdu
Shri Suresh Pachouri
Shrimati Chandra Kala Pandey
Shri Raju Parmar

Dr. A. K. Patel

Shri S. Ramachandran Pillai
Shri CO. Poulose

Shri Satish Pradhan

Shri Ravi Shankar Prasad
Shri Balbir K.  Punj

Shri Abdul Gaiyur Qureshi
Shri V.V. Raghavan
Shrimati Kum Kum Rai
Shri Lajpat Rai

Shrimati Bimba Raikar

Shri O. Rajagopal

Dr. Alladi P. Rajkumar

Shri C. Ramachandraiah
Shri Cho S. Ramaswamy
Shri K. Kalavenkata Rao
Shri K. Rama Mohana Rao
Mirza Abdul Rashid

Prof. (Shrimati) Bharati Ray
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Miss Mabel Rebello

Shri Nabam Rebia

Shri Solipeta Ramachandra
Reddy

Shri Abani Roy

Shri Ramachandraiah Rumandia
Shri K.M. Saifullah

Shri N.K.P. Salve

Shri Manmohan Samal

Prof. M. Sankaralingam
Shrimati Basanti Sarma Shri
Bratin Sengupta Shrimati
Savita Sharda Shri Sharief-Ud-
Din Sharig Dr. Mahesh

Chandra Sharma Shri Arun

Shourie Shri Rajeev Shukla
Shri Arjun Singh

Shri Birabhadra Singh

Shri Devi Prasad Singh

Shri Jaswant Singh

Shri Raj Mohinder Singh

Shri Rajiv Ranjan Singh

Shri W.Angou Singh

Shri B.P. Singhal

Shri Rama Muni Reddy
Sirigireddy

Shri P.N. Siva
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Shri S. Sivasubramanian

Shri Gopalsinh G. Solanki

Shrimati Ambika Soni

Shri P. Soundararajan

Shri Ka. Ra. Subbian

Shri N. Thalavai Sundaram

Shri Rajnath Singh 'Surya'

Shrimati Sushma Swaraj

Shri C.P. Thirunavukkarasu

Miss Frida Topno

Shri Suryabhan Patil Vahadane

Shrimati Vanga Geetha

Prof. R. B. S. Varma

Shri A. Vijaya Raghavan

Shri S. Viduthalai Virumbi

Snri Ranjan Prasad Yadav

Shri Vijay Singh Yadav

Shri Khan Ghufran Zahid*
Noes - Nil

7??e motion was carried by a majority of the total membership of the
House and by a majority of not less than two-thtd$ of the Members
present and

voting,

THE CONSTITUTION (EIGHTY-SIXTH AMENDMENT) BILL, 1889

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA) : Madam, | move:

"That the Bill further to amend the Constitution of India, .be
taken into consideration,"
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